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LOK SABHA DEBATES

LOK SABHA

Wednesday , December 15, 1971|Agrahayana 24,

1893 (Saka)

The Lok Sabha met ar Ten of
the Clock

[MR. SPEAKER in the Chair]
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF ALL-INDIA [NSTITUTE
oF MEDICAL SCIENCES

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D, P. CHATTO-
PADHYAYA): On behalf of Shri Uma
Shankar Dikshit, I beg to lay on the Table
a copy of the Annoual Report (Hindi version)
of the All India Institute of Medical
Sciences, New Delhi, for the year 1970-71,
under section 19 of the All Indla Institute
of Medical Sciences Act, 1956, [Placed in
Library. See No. LT—1280/71].

Mysore Motor VEHICLES (SIXTH
AMENDMENT) RULES

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
I beg to lay on the Table a copy of the
Mysore Motor Vehicles (Sixth Amendment)
Rutes, 1971 (Hindi and English versions)
published in Notification No. G.S.R. 226 ia
Mysore Gazette dated the 22nd July, 1971,
under sub-section (3) of section 133 of the
Motor Vehicles Act, 1919, read with clause
(c) (iv) of the Proclamation dated the 27th
March, 1971, issued by the President in
relation to the State of Mysoce. [Placed in
- [ibrary. Ses Np. LT—1281/71),

NOTIFICATION UNDER INDIAN TELEGRAPHPACT

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): [ beg
to lay on the Table a copy of the Indian
Telegraph (Sixteenth Amendment) Rules,
1971 (Hindi and English versions) published
in Notification No. G.S.R. 1679 in Gazette
of India dated the 6th " November, 1971
under sub-section (5) of section 7 of the
Indian Telegraph Act, 1885. [Placed in
Library. See No. LT—1282/71].

RerorT OF C. & A, G, AND FINANCE
ACCOUNTS OF CENTRAL GOVERNMENT

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : 1 beg to lay on the Table :—

() A copy of the Report of the
Comptroller and Auditor General
of India for the year 1969~70 Cen-
tral Government (Commercial) Part
VI—National Seeds Corporation
Limited, under article 151(I) of the
Constitution,

(2) A copy of the Finance Accounts
(Hindi version) of the Central
Government for the year 1967-68.
[Placed in Library. See No, LT—
1283/71).

REVIEW AND ANNUAL REPORT OF
Hmoustan Canres, LiMiTeD

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHR! GHANSHYAM OZA): [
beg to lay on the Table a copy each of the
following papers under sub-section (1) of
section 619A of the Companies Act, 1956 :—

(I} Review (Hindi and English versions)

by the Government on the working

of the Hindustan Cables Limited

for the year 1969-70,

Annual Report of the Hindustan
© Cables Limited, for the year 1969.

70, aloag with-the Audited Accounty

@
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[Shri Ghanshyam Oza)

and the comments of the Com-
ptroller and Auditor Generl
thercon. [Placed in Library, See
No. LT—1284/71).

NortirFicaTions UNDER  MysoRe FIRe
Force Act anp Mysore PoLice Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): On
behalf of Shri K, C. Pant, I beg to lay on
the Table :—

(1) A copy each of the following

Mysore Government Notifications
(Hindi and English versions) under
sub-section (3) of section 39 of the
Mysore Fire Force Act, 1964, read
with clause (c) (iv) of the Procla-
mation dated the 27th March, 1971,
issued by the President in relation
to the State of Mysore :—
(i) The Mysore Fire Force Regula-
tions, 1971, published in Noti-

fication No. G.S.R., 245 in
Mysore Gazette dated the 12th
August, 1971.

(ii) The Mysore Fire Force Rules,
1971, published in Notification
No. G.S.R. 260 in Mysore
Gazette dated the 19th August,
1971. [Placed in Library, See
No. LT—1285/71),

(2 A copy each of the following
Mysore Government Notifications
under sub-section (4) of section 163
of the Mysore Police Act, 1963,
read with clause (c) (iv) of the
Proclamation dated the 27th March,
1971, issued by the President in
relation to the State of Mysore :—
(i) The Mysore State Police Services

(Recruitment) ( First Amendment)
Rules, 1971 published in Noti-
fication No. GS.R. 153 in
Mysore Gazette dated the 27th
May, 1971.

(ii) The Mysore State Police Services
(Recruitment) (Second Amend-
ment) Rules, 1971 published in
Notification No. G.S.R. 161 in
Mysore QGazette dated the 3rd
June 1971. [Placed in Library,
See No. LT-=1286/71).
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STATEMENT CORRECTING ANSWER TO U.S.Q.
No. 4240 Re. TarAt DEVELOPMENT
CORPORATION

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : 1 beg to lay
on the Table a stitement correcting the
reply given on the Sth July, 1971 to
Unstarred Question No. 4240 by Shri Jitendra
Prasad regarding Tarai Development Cor-
poration and giving reasons for the delay
in correcting the reply.

Statement

In reply to part (b) of Unstarred
Question No. 4240 by Shri Jitendra Prasad
answered on the Bth July, 1971 it has been
stated as under :—

(b) There is no farmer, participating
in the Tarai Seed Development
Project, who has holdings upto ten
acres.
The correct reply to this part of the
Question will be as follows :—

(b) There are 140 farmers, participating
in the Tarai Seced Development
Project, who have holdings upto

10 acres.
Reasans for delay

The correct informsation was received
from the Tarai Development Corporation
after the Question was answered. Delay in
laying the correct reply on the table of the
House is regretted,

10.03 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages reccived from the
Secretary of Rajya Sabha :—

@@ (1) “I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
Tuesday, the 14th December,
1971, adopted the following
motion in regard to the Code
of Criminal Procedure Bill,
1970 :

- “Thag this Hopse recom-
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mends to Lok Sabha that
Lok Sabha do appaint a
member of Lok Sabha to
the Joint Committee of the
Houses on the Code of
Criminal Procedure Bill,
1970, in the vacancy caused
by the resignation of Shri
Kedar Nath Singh from the
membership of the <aid
Joint Committee, and com-
municate to this House the
name of the member so
appointed by Lok Sabha
to the Joint Committee.”

I am to request that the con-
currence of the Lok Sabha in
the said motion, and also the
name of the member of the
Lok Sabha appointed to the
Joint Committee may be
communicated to this House,

(ii) “‘In accordance with the provi-
sions of rule 127 of the Rules

of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha, at

its sitting held on the I3th

December, 1971, agreed without
any amendment to the Jayanti
Shipping Company (Acquisition
of Shares) Bill, 1971, which was
passed by the Lok Sabha at its
sitting held on the 4th December
1971.”

(iii) **In accordance with the provi-

sions of rule 127 of the Rules of
Procedure and Conduet of
Business in the Rajya Sabha, T
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 2nd
December, 1971, agreed without
any amendment to the Forward
Contracts (Regulation) Amend-
ment Bill, 1971, which was
passed by the Lok Sabba at its
sitting held on the 24th
November, 1971,”

{iv) “In accordance with the provi-

sions of rule 127 of the Rules

its sitting held on the 14th
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Navasakei Editor

December, 1971, agreed without
any amendment to the Manipur
(Hill Areas) District Councils
Biil, 1971, which was passed by
the Lok Sabha at its sitting held
on the 9th December. 1971."

(v) *“In accordance with the provi-
sions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, T
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 14th
December, 1971, agreed without
any amendment to the Asian
Refractories Limited (Acquisition
of Undertaking) Bill, 1971,
which was passed by the Lok
Sabha at its sitting held on the
i0th December, 1971."

(vi) “In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the
Rajya Sabha. I am directed to
return herewith the Appropria-
tion (Railways) No. 3 Bill, 1971,
which was passed by the Lok
Sabha at its sitting held on the
9th December, 1971, and trans-
mitted to the Rajya Sabha for
its recommendations and to stats
that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said
Bill.”

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

RerorT OF STUDY TOUR

SHRI BUTA SINGH (Rupar) : I beg.
to lay on the Table the Report of the Study
Tour of Study Group III of the Committee
on the Wélfare of Scheduled Castes and.
Scheduled Tribes to Madras, Andhra Pradesh”
and Calcutta in September, 1971, N

10.04 hrs.

RE: ARREST OF EDITOR OF
‘NAVASAKTI" BY TAMIL NADU -
GOVERNMENT

SHRI SHYAMNANDAN MISHRA -
(Begusaral) : I would like . to bring to..the.



% Re. Arvest of Navasakti
Editor

[Shri Shyamnandan Misra]

notice of the House as also the Government
the action of the Government of Tamil
Nadu in arresting the leader and the nows
editor of the ‘Navasakti'.

SHRI K. MANOHARAN (Madras
North) : He is rabsing a matter without
prior consultation, but the question is...

MR. SPEAKER : |1 think this is a
matter between you and him.

SHRI K. MANOHARAN : The pro-
blem is this. A case has been registered
against that particular Editor who has been
arrested under the Defence of India Rules
and the hearing is going to be held
tomorrow. So, I think it is sub-fudice and
the question is whether it can be discussed
on the floor of the House now, Hecisa
doughty champioa of the supremacy of the
judiciary and I hope he will accept it.

SHRI SHYAMNANDAN MISHRA :
The point is that the House must know in
what circumstances was the editor arrested.
The editor had the audacity to criticise the
Chief Minister of Tamil Nadu for express-
ing pro-American views., The Chief Minister
was reported to have said that the
decision of America could not be except on
the side of justice. Now, the entire
country...

SHRI SEZHIYAN (Kumbakonam) : I
want to put it on record that the matter has
already been discussed in the Tamil Nadu
Assembly.

MR. SPEAKER : As the House has
already been informed by Shri K.
Manoharan, the matter is sub-fudice...

SHRI SHYAMNANDAN MISHRA :
Thete is no question of my raising any sub-
Judice matter here. He was arrested first
under the Defence of India Act. It appears
that the Defence of India Act has been
misused in this case, The editor had the
courage to criticise the Chief Minister for
expressing pro-American views, The Chief
Minister had said that the decision of
America could not be except on the side of
Justice, - Now, the entire country is of one
opinion, quite different from his. Does the
Chief Minister of Tamil Nadu expect the
oditor of a newspaper to give a certificate to
Amatrica st the present moment ? :

DECEMBER 15, 1971
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MR. SPEAKER : Since the matter i
sub judice, it is much better that we keep
silent over it, '

SHRI SHYAMNANDAN MISHRA :
How can we keep silent ? The basic ques-
tion is that the editor has been arrested
under the Defence of India Act.

SHRI K. MANOHARAN : My hon.
friend must be rational rather than emotional
I had told him point blank that the matter
was pending in the court, [ have got the
full papers with me regarding it, whereas
my hon. friend has only got some extracts
with him. The matter is sub-judice. There-
fore, the matter should not be discussed
here.

SHRI SHYAMNANDAN MISHRA :
We have always been given profuse assur-
ances that the Defence of India Act would
not be misused in any manner, but before
the ink is hardly dry on it,—we passed it
only the other day,—we find that an editor
has been arrested and put under detention
without trial.

SHRI K. MANOHARAN : May I ask
one question of my hon. friend ? Can he
cite the number of arrests that have been
made by the Tamil Nadu Government under
the Defence of India Rules ? we have not
arrested any editor except the editor of the
Navashakti,

AN. HON. MEMBER : He is worried
because it is his party’s paper.

10.08 hrs.

RE : MOVEMENT OF SEVENTH
FLEET OF USA

ot wew fagrdt wodt (vnfaa) @
segw W, Wiy whafer 3@ @ & f5
sfaom M AT @At ot D o
AT & ¥ N gu H wr d, e
T uwdst dix 7 gt Wy W A
vgurd & forg seifas ot dv-gedifas
adrer ot 9T < § TEd gwew ¥ g
%! faeare & & wfgy afew gR ¥x
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fr g8 awg &1 F1€ o awasq e A
R Aafforwrg ot gar 9T
7 AT wrr Wi wa gy fam A
o AT § SA¥ eI &1 wWT WA
BYT AT WEA F1 TEYT GG K &7 0
a7 @t fearsrinn ? @ o @weT
ol 3% gy & o wegufa frees @ gem
et 1Y Bf o forar 3 A S AT 7
w1 IaH F1E quay A af § 7 W6 9N
froea & facgm mar X @ § ?

weqe oY, W9 gATL AFEFIA & Wrw
&\ ¥ wAwaT g ARG W1 T § 99 wEd
FY fagarg & FwT avw g@ad § ot
¥ & wadsr M AT # Afg & an
% u% gadew ¥ WX afe wrawms g ar
99 qT 991 & FT HFC T |

PROF. MADHU DANDAVATE (Raja-
pur) : I wanted to say exactly the same
thing. But I want to point out one thing
more, namely that news has been coming
about the Seventh Fleet and some Chinese
postures, and in the light of all this, this
sovereign Parliament is entitled to know
the mind of Government, and if need be,
wc would also like to express our viewpoint
so that Government may be backed for a
strong posture by the entire Parliament and
g0 that President Nixon also may not give
such threats, and il he gives such threats,
he may know that it will only end in
leading him to another end of his imperia-
listic design. That is exactly what we desire,
and 1 think that this clarification should be
made by Government.

SHRI H. N. MUKERJEE (Calcutta—
North—East) : This is the third occasion
when we have had to draw the attention of
the House to this matter, and Government
does not still respond, That is very pecu-
liar. You had permitted us, Sir, to men-
tion it yesterday and also the day before,
and Government still does not say a word
about it.

SHRI! JYOTIRMOY BOSU (Dlamond
Harbour) : On the first day, you had been
kind enough to allow us to raise this isaue,
and the hom, Minister of Parliamentary
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Affairs told us that the Prime Minister
would be holding a conference with the
leaders of the Opposition groups, but three
days have passed and nothing has happened,
As regards the movement of the Seventh
Fleet, it is moving towards us in full steam,
and still we are kept ignorant of it. We
would like to know from Government about
the movement of the Seventh Fleet which is
really posing a threat to us,

SHRI SHYAMANANDAN MISHRA
(Begusarai) : Regarding the meeting of the
Leader of the House with the Leaders of
the Opposition, | must say that we are not
satisfied with the way in which we are
being trcated. We are not being given any
information which might be of use to us in
advising the Government properly. These
meetings arc not of the same kind
as we used to have during the last two
wars,

There must be some institutional arran-
gement with the Leader of the House so
that we might be in a position to know
about the matter fully.

SHRI S. M. BANERJEE (Kanpur) :
1 want to know whether the fleet actually
moving.

SHR1 H. N. MUKERIJEE : You could
ask Government to make a statement. We
hear most disquieting reports about state-
ments that Shri L. K. Jha, our ambassador,
is making about the movement of the Tth
fleet. [In spite of what is being said inside
Parliament and outside, the Government
keeps mum,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ BAHA-
DUR) : As regards the movemeat of the
Seventh fleet, T am sure it will not unnerve
anybody, any member of this House, or
anybody outside in the country. We shall
take due note of it, but we shall not give
undue importance to it.

About meeting the Leader of the House,
1 would certainly communicate to the
Leader of the House what has been said
just now by the leaders of the Opposition,

As for taking the House into confidence,
we would like to do so at the appropriate
time,



i Bills
SHRI H. N. MUEKERJEE : What
does the Minister mean by saying that we

are '‘unnerved’ ? This kind of statement
about the members of this House made by
the Minister of Parliamentary Affairs is
unworthy, undignified and absolutely unde-
served. Shri Chavan is here. He is the
leader of the Government now in the
House. He should clarify the matter.

SHRI ATAL BIHARI VAJPAYEE:
We are not unnerved.

SHRI RAJ BAHADUR : Let me
clarify. 1 did not say we are unnerved, I
said we are determined.

GSaN WRRA ¢ (19 A TgN W Fgr
qr, wrer o wgr, o AG & K A ¥
Fg fear 1 3z w3 & % amgw  fafaeex
Y F7 4 FT & |

1 think it is for the Minister to
the House about what is happening.

inform

SHRI INDRAJIT GUPTA (Alipore) :
They always make statements after *‘halla™
for three days. Before that, they do not do
s0.

SHRI RAJ BAHADUR :
delicate situation,

This is a

10.12 brs.

COMPANIES (SURCHARGE ON
INCOME-TAX) BILL*

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQO CHAVAN): 1Ibeg to
move for leave to introduce a Bill to pro-
vide for the levy of a surcharge on income-
tax payable in advance by companies during
the financial year 1971-72 under the Income-
tax Act, 1961,

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill 1o provide for the levy of a sur-
charge on income-tax payable in
advance by companies during the finan-

DECEMBER 15, 1971
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cial year 1971-72 under the Income-tax
Act, 1961™.

The motion was adopted.

SHR1I YESHWANTRAO CHAVAN :
I introduce? the the Bill.

PERSONAL INJURIES (EMERGENCY
PROVISIONS) AMENDMENT BILL*

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : 1beg to move for leave to
introduce a Bill to amend the Personal
Injuries (Emergency Provisions) Act, 1962,

MR. SPEAKER : The question is :

“That leave be granted to introduce a
Bill to amend the Personal Ipjuries
(Emergency Provisions) Act, 1962"".

The motion was adopted.

SHRI R. K. KHADILKAR :
duce 1 the Bill,

1 intro-

PERSONAL INJURIES (COMPENSA-
TION INSURANCE) AMENDMENT
BILL*

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHA-
DILKAR) : [beg to move for leave to
introduce a Bill further to amend the
Personal Injuries (Compensation Insurance)
Act, 1963,

MR, SPEAKER : The question is :

*“That leave be granted to introduce a
Bill further to amend the Personal
Injuries (Compensation Insurance) Act,
1963,

The motion was adopted.

SHRI R. K. KHADILKAR :
duce 1 the Bill.

1 intro-

INDIAN TARIFF (AMENDMENT) BILL*

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : | beg to

* Published in the Gazette of India Extraordinary, Part 11, Section 2, dated 15.12.71,
t Introduced with the recommendation of the President, =
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move for leave to introduce a Bill further to
amend the Indian Tariff Act, 1934.

MR. SPEAKER : The question is :

“That leave be granted to introduce a
Bill further to amend the Indian Tariff
Act, 1934",

The motion was adopted.

SHR1 L. N. MISHRA : I introducet
the Bill.
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
Sir, with your permission, may I inform the
House that the Defence Minister may be
allowed 10 introduce the Bill connected with
naval aircraft, connected with the emergency
and the war ? [t may be introduced and
allowed to be passed and the necessary
suspension of the rules may also be done
at 11,30

MR, SPEAKER : I had already allowed
that.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, on a point of order. Men-
tion was made about this Bill about three
or four days ago in the House. (Inrerruption)
Let me finish my submission, Sir. They
could have easily circulated the Bill of our
study. Why do they want to suspend the
rules 7 (Interruption)

MR, SPEAKER ! Please listen, Some-
times you do not obey and you do not
listen.

SHRI JYOTIRMOY BOSU:
bow to you

Sir, I

MR. SPEAKER : They only want it
to be passed today. Everything is circu-
lated ; everything is in order.

10.16 hrs.

NORTH EASTERN AREAS (REORGA-
NISATION) BILL —Contd.
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this Bill. At the outset, I would like to
narrate the history of the movement of the
people of Manipur and Tripura for having
Statehood for Manipur and Tripura In the
first general elections, the people of Tripura
and Munipur fought for getting this State-
hood, but the Goverment refused. It was
in that election that the two seats of Parlia-
ment were captured by us, and out of the
30 seats in the Territorial Council, we won
21 seats, but the Government, whout accord-
ing to the proper demand of the people of
Tripura and Manipur, introduced the Advi-
sory Councils with the defeated Congress-
men. Aecain, the people of Tripura and
Manipur felt that without u  bitter
struggle, their demand for Statehood cannot
be realised. Then, the States Reorganisa-
tion Commission came and it also admitted
that there should not be three types of
States, that is. A, B, and C, in the Indian
Union, But unfortunately. they also recom-
mended the merger of Manipur and Tripura
with Assam. Again, against this decision,
there was a big mass movement in Manipur
and Tripua. The Government came for-
ward with the Territorial Councils Act. But
the people did not divert or back out from
the stand that they had taken for having
Statehood. They began another mass move-
ment. Ia 1962, with another Act, the
Central Government took for themselves all
the powers at the Centre, and denied State-
hood to the people of Tripura. There was
again a big mass movement. The people of
Manipur laid their lives on the streets of
Imphal, and thousands were killed, and
many people entered jails ia Tripura. Now
at last this Bill has come. So, I welcome it,

Sir, while 1 am welcoming it, I cannot
but express my pain that even at this stage,
the people of Goa have been denied their
right, and State hood has not been conferred
on them. The People of Goa, after coming
into the Indian Union—

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : This is the North-oastern
Reorganisation Bill. Goa is not in the
north-east.

SHRI BIREN DUTTA : You may have

MR. SPEAKER : Shri Biren Dutta, brought another separate Bill along with
SHRI BIREN DUTTA (Tripura this. The Gosaese are entitied to have
West) : Mr. Speaker, Sir, I rise to welcome  Stste hood conferred on them.

Tiatroduced with the recommendation of fhe President,
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[Shri Biren Dutta)

1 would like to refer to some important
provisions of th: Bill. Yesterday while
introducing the Bill Mr, Pant stated that
there were a large number of tribal people
in Tripura, So I would be happy if he
introduced the Tribal Councils in Tripura
also, It is stated that there are some diffi-
culties, but the new District Councils
formed only a few months ago have created
this problem. Otherwise, in Tripura there
were clearly demarcated areas for the
appointment of Tribal Councils. If you
take the northern portion of Tripura West
and extend the area to the southern portion
of Tripura North, you have a big area with
a big tribal population for a Tribal Council.
Again, if you take the area east of the
Agartala-Assam Road, you can create an-
other Council. These will cover a larger popu-
lation that the Council formed in Manipur.
So, I would request the hon. Minister to
reconsider the formation of Tribal Councils
in Tripura.

There is another thing in this Bill which
I would like to oppose. It has been said
that there will be a North-eastern Council.
It is said to be an advisory body, but
Clauses 4, 5 and 6 show that its powers are
more than advisory and amount to domina-
tion of the State by the Centre in ull aspects
So, I would request the Government mnot to
have this Council. Let the present Zonal
Council system continue in this zone.

The hon. Minister should giveus a
clear assurance, and if possible amend the
concerned Clause 8o that the Chief Justice
of the Assam High Court would have courts
in  Tripura, Mauanipur, Mizoram and
Arunachal,

In respect of the services, 1 would like
to recall an anomaly that took place when
Tripura was integrated with the Indian
Union. All the TCS officers were taken as
I.A.S. officers, and they worked for 17 years,
After that the Government of India
appoined a Committee to have an examina-
tion of the officers to see if they were of
L.A.S. standard. There was a court case,
and this matter was then settled by negotia-
tiou So, when the new State comes up and

nts are made Government
l.hcmld. see that such things do not happen
again.

I would like the hon. Minister to assure
us that Tripura would get a little more
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finance than what is strictly due to her,
because during this period of war and the
liberation movement in Bangla Desh,
Tripura has suffered heavily. All the roads
have been damaged due to heavy military
movement and due to the shelling from
across the border by Pakistani forces. Many
of our towns and villages have been devas-
tated, So, T urge upon the Government to
see that the new State gets more amount
than what has been provided for in the Bill.

With these words, I support the Bill.

SHRI N. TOMBI SINGH (Inner Mani-
pur) : I welcome and support this measure,
and I can say without any hesitation that
this is one of the best and most important
legislations ever taken up in this House.
This will bring about great change of the
entire estern zone consisting of Assam
Manipur, Tripura, Meghalaya, Mizoram
and NEFA which will be now named as
Arunachal, So, this Bill deserves the utmost
consjderation and support from all sections
of the House,

This is the first time that the Govern-
ment of India and our leadership have been
able to go deep into the problems of the
castern zone, not piccemeal, but compre-
hensively into all their aspects and details,
Till now the grievance of the eastern zone
has been that their problems have been
taken up pieccmeal and attention has been
casual. Therefore, whatever steps were taken
in the political and economic sphere
especially when new states were formed they
left room for discontent and dissatisfaction
in other corners of the area. But this Bill,
in spite of certain short comings which may
be a matter of opinion, indicates that the
Government of India, under the able leader-
ship of the Prime Minister, have been able
to see the problems of the eastern zome and
remove the fear of the people there arising
from their distance from the Capital.
Distance from the Capital has proved an
important factor in the case of Pakistan
today. This distance from the Capital has
beon removed in the case of the eastern
zone today, and the people there have full

_ satisfaction of working and participating in

the development of the counmtry. This
distance in physical geography has been
readered insignificant by this Bill. We have
to praise the Home Ministry and the Prime
Midister for. having taken great pains to
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go into the details of the area and make
these proposals which will satisfy more or
less all these units. Each unit has its own
justification for up grading of its status to
State hood or Union territory but 1 shall
confine my observations to Manipur.

It will be impossible to express what I
feel in the short time available, but I shall
try my best. In view of the importance of
this measure the time allotted should have
been more. I, however, appreciate the
intention of the government to pass the Bill
quickly and the circumsiances under which
we are transacting our business. The struggle
for Statchood by Manipur and for the
realisation of the people's aspirations started
with the integration of the State with the
Indian Union in October, 1949. We were
a native State, never a part of any State,
and before the British conquest we were a
sovereign State. The historical background
and the history of our long struggle for
Statehood is too well-known to this House,
But we arc happy that we area part ofa
great nation. We like to continue this
perpetually and in every aspect of national
life, we would like to participate. This
measure which we are passing today should
continue to enthus= and inspire the people
to work more and more for national
integrity and unity.

So far as the statehood of Manipur and
other related matters are concerned, 1 do
not think 1 should waste any time on them,
because only last year, all parties sent their
representatives to Manipur to see how deeply
the people there fecl about it. We also
submitted a memorandum to all the
members. So, we are grateful to the Prime
Minister, the Home Ministry and to all
the parties in this House for having taken
the pains to go into all those aspects and
seen the justification for Manipur to have
statchood and for having sympathised with
the people of Manipur in the critical days
of their struggle for this legitimate right,

Coming to the Bill, there are two
aspects. There is provision for a common
cadre of service for Manipur and Tripura
and a common Governor of the whole area.
I hope the Home Minister will reconsider
it, if nmot now, at least later. This Bill
should not be the ast word on the subject, It
will be a matter of experiment. We do not
know whether this arrangement will stand
the test of actual need of the area or not.
After speing how jt works, } hope the
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Ministry will not hesitate to reconsider it
and see if things can be improved, At this
stage we cannot give it our ungualified
support.

One thing which stood in the way of
the formation of the new States was the
aspect of economic viability. Manipur has
a rich forest areas. Geological and mineral
resources arc in plenty. But we are very
sorry that a proper and adequate goological
survey has not been made in Manipur for
in spite of repeated demands in this behalf,
If it is done and followed up by quick
action, I think Manipur will be not only
self-sufficient but it will be a rich boon to
the rest of the estern zone of the country,
From the point of view of agriculture, the
lands are very fertile and it will be a
granary to the rest of the country if
irrigation facilities are increased.

Before 1 conclude, Sir, I urge with all
the emphasis at my commend that the area
must be industrialised, irrigation facilites
have to enhanced, geological survey has to
be make without delay, communication
facilities should be improved, all available
economic resources have to be utilised to
enable Manipur to stand on her own legs,

With these words, I support this Bill,

SHRIMATI JYOTSNA CHANDA
(Cachar) : Sir, I welcome this Bill and X
congratulate the Government for giving an
opportunity to the people of these areas to
strive for their welfare and upliftment. I
take particular interest in the Mizo district,
which is part of my constituency. The
population of this area is 2.30 lakhs, com-
prising Mizos, Mars, Chakmas, Pawi-
Lakher, Rihang, etc., of which one tribe is
distinctly separate from the other. The
Mizos constitute the majority and the
minority tribes do not get scope to develop
their education or cuiture. But this aspect
has not been thoroughly looked into in this
Bill and no safeguards are provided for
them.

The other day, the Manipur Hill Areas
Bill was passed, providing for district
councils for the tribal people. But 1 do not
find any such provision in this Bill for the
minority communities in this Bill. The
Chakmas are nearly 31,000 and Pawi-
Lakhers are nearly 30,000. I understand they
have already submitted memoranda to the
Government requesting them to provide
district counclls for them for thelr safeguardy,
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I hope that the government will give due
consideration to their appeals and sanction
district councils to them, if necessary, even
by amending the Bill in future.

Tt may not be out of place to mention
that discontent in the minds of a big
section among the Mizos, which is a majo-
rity community, resulted in the uprising in
1966, May 1 request the government to set
up a commission to study and investigate
into the root causes of such uprise so that
it does not recur in the future ? I for my-
gelf fecl that the Mizos have been kept
isolated during the Rritish period and they
have inherited a misconception that they are
not Indians and keeping them isolated even
after independence for about 25 years have
augmented this feeling. Government should
think over the matter and give them full
opportunities so that they feel they are
Indians. 1t is the only area in India where
one has to enter with a movement permit,
Even myself, their representative, is not
exempted from this.

The economic condition of the Mizo
district is probably at the lowest ebb and the
communication within Mizo district and its
link with Cachar are far from satisfactory.
The Silchar-Aijal-Lungleh road, though built
at great cost, is in very bad condition due
to lack of proper maintenance.

Another very important factor is that
the government have given pardon to many
Mizo rebels but have not considered the
question of amnesty to many of those
captured after last disturbance. May I make
a humble suggestion that there cases have
to be considered in the new set up and they
shotld also get the pardon mainly on
humanitarian ground as [ believe that they
are repentant for their past actions.

With these words, I support the Bill.

SHRI S, M. BANERIJEE (Ksnpur):
Mr, Speaker, Sir, as far as the Bill is con-
cerned, after hearing the hon. Minister, Shri
K. C. Pant, on behalf of my group and my-
self T support the grant of state hood to
Tripura, Manipur and Meghalaya and the
formation of the Union Territories of Mizo-
ram and Arunachal Pradesh. But I would
like to mention here that all the parties,
including some of the Congress members
who formed into a samiti in Assam called
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clearly stated that the formation of a
council is not acceptable to Nagaland which,
1 think, the representative of MNagaland has
made very clear here. They have stated that
the government of Nagaland have rejected
the scheme and the government of Assam
have approved the scheme for reasons of
political exigency. The Government of
Assam carried out the wishes of the federal
government rather than the voice of the
people of Assam. Because of this arrange-
ment Assam will surely be reduced to a non-
entity in the political set-up of India. This
is the feeling of the people of Assam, which
definitely includes those who belong to the
ruling party. In fact, the Assam Govern-
ment at the very outset opposed the idea of
the formation of a council and gave enough
reasons for it. There was a move by the
opposition, which was spear-headed by our
representatives in the Assam Assembly, for
opposing the scheme. Of course, our move
was defeated because of the majority on the
other side. But I feel that the representa-
tives of Assam have a feeling of disappoint-
ment in this House as well as in the Assam
Assembly and it is in this light that T feel
that this requires reconsideration. We have
always welcomed it. We have demanded
autonomy, Statehood, for Manipur, Tripura,
Meghalaya and other Hill States or Union
Territories like Mizoland or Mizoram and
other places.

In that sector, we know how the
Britishers treated those tribals, our brothers
and sisters, and they always wanted to
isolate them from the national struggle.
They wanted to use them and train them as
foreigners to this country, But the brave
people of those places have realised that
they are Indians and they want to die for
India. They are safeguarding our borders
to the best of their ability.

I have a fecling, while welcoming the
Bill, that therc is an opposition to a
common Bar Council, a common High
Court, 1 hope, the representatives from
Assam will voice their feclings. They may
ultimate vote for the Bill. But thatis a
different matter. Is it not that they are
opposed to a8 common High Court. Are
they satisfied with the Benches or do they
want a separate High Court ? There is no
question of a separatist tendency. After all
oven in UP, there are. so many- Benches.
Puteven in U.P., some people wamed g
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High Court for the western U.P, and many
Members supported this cause.

It is not the question of the spirit of
separatism. The integration should be done
by consent and mutual agreement. It can-
not be achieved by simply bringing a legisla-
tion. So, while supporting this Bill, on
behalf of my party, I voice the feeling of
the opposition Members of Assam Assembly.
There was a resolution which was moved in
the Assam Assembly and, at that time, I am
sure the Government of Assam was agreed.

We want that all these newly born
States should flourish. The Centre should
give them as much help as possible. There
should be a understanding and harmonious
relations between Assam and all those
States. T would request the hon. Minister,
before he brings forward the other Bill, that
he should consider this aspect very seriously,
and have another discussion with the repre-
sentatives of those places and then come
with the necessary legislation. After all,
that is not very urgent. What is urgent is
the formation of the States, giving autono-
my to all the small States. I welcome that
and thank the Government for bringing
forward this legislation. As far as the other
aspect is concerned, it requires a re-thinking
& I would request the hon. Minister to kindly
give an assurance to this House that nothing
will be done which will make the people of
Assam unhappy.

SHRI PAOKAI HAOKIP (Outer Mani-
pur) : Mr, Speaker, Sir, I rise to sincerely
welcome this Biil concerning the rearganisa-
tion of the north-eastern part of India.

At this moment, one is delightfully
tempted to say that this is one of the most
vital measures which concerns the well-
being of the people living in that part of the
country. The need is so great that without
a proper development of this part of the
country, the development and the progress
of the couniry as a whole will not be
complete and strong. In this sense, this Bill
is a very important one. 1 would also like
to say that never before was there any
session as the current one, that fulfills the
hopes and aspirations of the different sec-
tions of the country under the guidance
of our able Prime Minister. Mrs. Indira
Gandhi.

Indeed the nation is climbihg summits
of progress in the face of various situations.
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Next I would certainly like to say
something about my State of Manipur. But
to go into the history of the struggle for the
demand of statchood to Manipur will be a
very very long one. | think, as my time is
very limited, I would not like to go into it.
At the same time, the House is fully aware
how the struggle of the people of Manipur
went on and how it was conceded this year
and at last the hope of the people is ful-
filled and attained. I think with the attain-
ment of this, the isolation of these people
from the Centre will end and this will
result in greater progress and development
of the country as a whole.

1 am also very happy about granting of
statchood to Manipur and Tripura and
formation of the State of Meghalaya and
Union Territories of Mizoram and Aruna-
chal Pradesh. About these two Union
Territories newly created, one would like to
say naturally something on that.

Mizos, as the House also knows, have
been fighting for some time now and to-day
the Government has wiscly come forward
with this Bill to transform the Mizo Hills
District into a Union Territory. Now, these
two backward areas arc hilly areas, the
terrain is very difficult and poor and asa
result of this, the people are very much
backward. In this connection, I would like
to stress the need that when these two areas
are fully transformed into Union Territories,
in order to improve the conditions there, the
Central Government should think carefully
in sending persons to these areas. Persons of
what type should they send ? Persons who
are very mature and experienced and have
full understanding of the interests of the
people of the locality should be sent. Other-
wise, ] have my own experience in Manipur
which was also a Union Territory before it
became a State. From my ecxperience I can
tell you that unless people who could appre-
ciate the interests of the tcibal people
are sent there, good administration and
good relationship is very difficult to expect.
That is why 1 would particularly like to
stress this point and I hope that Govern-
ment would kindly see to it.

These two territories especially will
come closer to the centre and with the
other parts of the country, and I hope that
they will be quick in developing their own
outlook and customs and cultures.

As | have said already, I would not like
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to go into the different aspects of Manipur,
what the position before was. . .

MR. SPEAKER : The hon, Member
should try to conclude now. The ringing
of the bell is not just an entertainment, but
the hon, Member must listen to the bell
and try to conclude his speech. 1 bave
been ringing the bell for the third time
now.

SHRI PAOKAI HAOKIP: 1 shall
try to cooperate with you, Sir. I shall
say just one thing only about Manipur
and then I shall sit down. In 1967, the
Government of India entered into a sort
of agreement with the people of
Nagaland or with the Naga Convention
that certain portions of Manipur would
be under the cease-fire agreement. This
agreement was entered into without con-
sultation with or the knowledge of
the pecple of Manipur. What has hap-
pened asa result of that in this sub-
division is that these people tried to create
something and as result the people used to
suffer. When 1 say this, I do not mean any
ill-feeling towards any section of our Naga
brothers. 1do not know what has been
done to remedy the positivn in this regard.
If nothing has been done so far, I would
request that in the best interests of the two
neighbouring States, this matter should be
looked into and settled peacefully. This
was what 1 wanted to tell you and through
you to the hon. Minister and the Govern-
ment.

As I have said already, this is an impor-
tant Bill and certainly the House would
like to discuss this thoroughly. I myself
would like to say something more on the
three States and the two Union territories.
But since my time is limited, and 1 have
boen given warning again and again to
conclude, 1 would not like to continue my
speech, and with these few words, 1 once
again welcome this Bill.

*SHRI E.R. KRISHNAN (Salem):
Hon, Mr. Speaker, Sir, I would like to say
ajfew words on the North-Eastern Areas
(Reorganisation) Bill, 1971. When this Bill
is enacted, Manipur, Tripura and Meghalaya
will geiystatehood and Mizoram and Aruna-
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chal Pradesh will become Union Territories.
On behalf of Dravida Munnetra Kazhagam,
1 would like to request the Government of
India through you, Sir, that our best wishes
may be conveyed to the pcople of Manipur,
Tripura, Meghalaya, Mizoram and Aruna-
chal Pradesh.

Sir, though this Bill has come up before
the House after so many years of discon-
tent, struggle, bitterness among the the
people inhabiting these areas, I am very
happy to state that this Bill will ecnable the
people to fullfil their long-cherished dream
of having statehood. This Bill is a stand-
ing monument of democracy in our country
and I have no doubt that democracy will
also have deeper roots in our country,

Sir, this measure will pave the way for
economic and social upliftment of scheduled
tribes and scheduled castes living in these
areas. I am sorry to point out that after
15 years of independence only when China
committed aggression on our territory the
cyes of the Government opened and (hey
started formulating developmental schemes
for these strategic areas. It is not enough
that we have our defence forces at readiness
to meet any unforeseen aggression from any
country., It is imperative that the standard
of living of the people, particularly the
people living in strategic border areas,
should be raised. The problems of the
people of any particular area can be appre-
ciated better by the local self-governing
institutions and they will be in a position to
formulate schemes suitable for the locality
for its development. 1 have no hesitation
in commending the laudable step of the
Central Government giving statehood to
Manipur, Tripma, and Meghalaya and also
making Mizoram and Arunachal Pradesh as
Union Territories. For another reason also,
I would like to congratulate the Central
Government and that is, they have volun-
tarily agreed to share the powers with the
proposed State Governments, 1 would take
this opportunity to appeal to all the politi-
cal parties that they should work with
verve and energy for the welfare of the
people in these areas and they should not
be made pawns in the game of political
chess,

The Central Government have given the

*The original spesch was delivered in Tamil,
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gift of statethood to Tripura for all the
magnanimity shown of the matter of giving
shelter to lakhs and lakhs Bangla Desh
refugees ; it is known to all of us that the
number of refugees was even more than that
of the local population The people of
Manipur have been agitating for statchood
for so many ycars now and at last they
have achieved their goal. I am surc that
our hon. Deputy Speaker hailing from
Meghalaya will convey to his people our
best wishes. 1 hope that the Central
Government, having brought Mizoram their
direct central administration, will endeavour
to eradicate the discontent of the people of
Mizoram which has been the main cause of
continued unrest in this area. Similarly,
Arunachal Pradesh should receive undivided
attention in the hands of Central Govern-
ment because for two decades this area has
been completely neglected.

Though it may be out of place, 1 would
like to plead with the Government that
Goa should also be given statehood at the
earliest.

It may be inappropriate for me to refer
to this, but I say this because the State
Governments alone are ina position to
understand the local problems and they
alone are equipped to deal with them. 1
request the Central Government that they
should delegate more powers to the State
Governments so that they are not handi-
capped in their day to day working.

MR. SPEAKER : Hereafter, I am not
going to allow written speeches. This s
the last warning. There should be no
written speeches in  this House. The only
exception is for maiden speeches. But I have
been seeing since the last few days that mem-
bers are reading their speeches. I am not
going to allow it in future.

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour) : Including the Ministers.

MR. SPEAKER : Ministers have to
give their statements in  writing.

SHRI JYOTIR MOY BOSU : That
might also be the case sometimes with
Members,

- MR. SPEAKER : His brain work is
wonderful,
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SHRI D. BASUMATARI (Kokrajhar) :
This is a most welcome measure and I
wholeheartedly support Government on this
Bill. This is an index of the fact that
Government have understood what the
feelings of the tribals are. All the time the
tribal people have been feeling that they
do not have their due share in their
government. All the {ime, ihey have been
feeling that they have been neglected. This
time the Government under the dynamic
leadership of our Prime Minister has come
forward with a Bill as a result of which the
tribal people will fecl very happy. Sol
want to tell Government that the entire
tribal people will congratulate Government
on thls measure.

11 brs,

Shri Banerjee spoke accusing the State
Government, 1 may tell him that it is not
that. The present state of affairs is not
the creation of the Government or the
people of Assam, It is the creation of the
British Government which was in power.
They created differences among the people
and in the process created bad blood among
them, Before independence, this whole area
had been divided into so many parts. The
aim of the British rulers was to  divide us
and then rule. Therefore, the whole of
Assam was divided into so many parts. One
part was called Excluded area, another was
called partially Excluded area. Into the
Excluded area, people could not go without
the written permission of the authorities,
Even into the partially Excluded areas, free
entry was not permitted.

Before the British came, the people of
this region had cordial relations with each
other. You know, Sir, that Assam had been
ruled by many feudals, the Kachars, the
Ahoms and so many other chieftains in the
hills. But their relations in those times and
in those areas werc very cordial. The
British came and they found that the people
were so cordial, and so they imposed their
divide and rule policy. Therefore, what
my hon. friend over there said,—accusing the
Assam people—is quite wrong. It is hot a
question of accusing anyone, But it is true
that the poison was first administered by the
British, with the result that the people from
the hills could not deal with the people from
the plains with confidence and the people of
the plains conld not see eye to eye with the
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hill people. Therefore, their relations
became very acute. Then, with the dawn
of Independence, the people of the Naga
hills began to agitate, and they wanted a
scparate State. As 1 said the other day, 1
am a believer in a united integrated State,
80 that we may be able to fulfil our aspira-
tions, and at the same time, enable these
regions to grow and develop unitedy. So,
in that context, I am glad that the Central
Government have taken the first step to
make them fullledged States. I am sure
that the people will be very happy.

MR, SPEAKER :
time is up.

The hon, Member’s

SHRI D. BASUMATARI : Please give
me a little more time, Sir. 1 am glad that
the Mizo Hill district has now become a
separate union territory called Mizoram.
Again, NEFA is a peculiar area. Still, you
cannot go inside NEFA because there is an
inner line. When you keep an inner line,
how is it possible for the peopic to go and
meet the people of NEFA 7?7 It is not
possible. Now, therefore, it has become a
separate Union territory. They have brought
under territorial Council.

Mrs. Jyotsna Chanda has pointed out
one important point. 1 think our Minister
will take note of what she said, becausc
Mizoram, which is now becoming a Union
territory, should also becomec a separate
State. She pointed out the reservation for
the two tribal sections one is Chakma and
the other is Parlekhas. This is a small
pocket of tribal people. The policy is that
they should not be ncglected and that arca
should be given a chance to develop in its
own way and with its own genius, There-
fore, she pointed out very correctly the need
of that area, I hope the Government will
take note of it and make a provision for the
reservation of a seat for that small area for
the tribals.

Another point is about the Garo and
Khasi hills, These people are quite different
from one another in various ways. The
Garos do not know a single word of what
the Khesis speak, and the Khasis do not
know a single word of what the Garos
speak  They are quite different from each
other in their customs and manners. There-
fore, I request that the Government should
sec that in the near future, they should grant
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a separate State for the Garo Hills and a
separate State for the Khasi Hills. If Mizo
hills can become a separate Union territory
called Mizoram, why not Garo Hills and
Khasi Hills becomc separate States 7 1
request the hon, Minister of State to see to
it. He is the son of an illustrious father
whom I respected as my fathcr more than
that as a great jeader. 1 am sure Mr. K.C.
Pant is following in the footsteps of his
noble father, and so, 1 request him to see
that at least there is one reserved seat for
the Garo Hills in the House of the People.

Another point is about Diphu. 1 am
glad that for the Mikir and North Cachar
Hills Districts of Assam, which are tribal
areas, there will be a scparate seat in Parlia-
ment known as the Diphu parliamentary
constituency.

Another point that 1T want to make is
this, When we have such great a statesman-
ship and unique leadership there is no
difficulty for the Government lo grani such
scparate autonomy or Stalchood to other
parts of the country also. What [ mecan is,
in Madhya Pradesh, therc is one district
called Jhabua and another district called
Bastar. Thesv are very ncplected and dis-
carded areas, where the population is 90 per
cent (ribals. They feel very much neglected.
It is not only their fecling, They have been
neglected, so to say like beasts. I request
that their case should also be considered in
the near future.

Then, in Orissa, there are the Bonda-
praja hills and the Gonda tribes ; again,
there are the Sarguja tribes in the Sarguja
district. These are concentrated tribal areas.
My friend Raja Sahcb, Shri P. K. Deo is
from that area. He is also a tribal in
origin. So I request the Government to sce
that these arcas ure allowed to grow in their
own way and fulfil their aspirations, and the
same trealment, namely, of becoming Union
territories, may be accorded to them,

There fifth schedule is promulganted.
All those Sixth-Scheduled areas in Assam
have been constituted as States and Union
territory so the sixth schedule should be
promulgated in other States than Assam now
and Fifth schedule is to be constituted in
Assam State in the arcas where Backward
Belt and Blocks are in existance. It will
enable them to protect their lands, their
economic conditions and their whole culture
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and manners. I hope this House will take
into consideration and promulgate the sixth
schedule in States other than Assam. The
tribals in all other placcs feel neglected ;
they are not petting a fair deal in the
Government. The tribals all over India
should be given due share of the responsibilty
in the administration also.

SHRI1 DINESH CHANDRA
GOSWAMI (Gauhati) : 1 welcome this Bill
but at the same time I approach it with a
sense of sorrow and anguish. After all, sepa-
ration in whatever form it may he, is always
associated with a sense of sorrow.  So it is
not unnatural that on this date when finally
the process of separation of Meghalaya,
NEFA, Mizo Hills from Assam bcecomes
complete, we the people of Assam are
approaching this with a feeling of sadness.
However, on my behalf and on behalf of the
people of Assam, I want to make it clear
that we have accepred Lhis separation with-
out! bitterness and rancour.

It would have been a matter of great
satisfaction if we could have lived together.
But when we bhave not been able to live
together as brothers in one house under one
common adiministration, let us part as friends
with good grace. On behalf of the people
of Assam and on my own behalf, on this
occasion I offer my congratulations to the
State of Mcghalaya, its Government and its
people and convey our best wishes to them
on their attaining statehood. Our congratula-
tions also to Tripura and Manipur on their
attaining statehood, and also to Mizoram
and Arunachal for their new Status,

I have said earlier that I have approached
this Bill with a sense of anguish. The
reason of my anguish is because of the fact
that this Bill in spite of the fact that it
brings far reaching changes in the political
map will not be able to solve the political
problems of the North=Eastern region. What
the Government has been doing by this Bill
is to devise short term measures. Itis
something like providing or giving anacin to
someone having a headache without trying
to know the cause of the headache. This
Bill is an important measure ; yet il is
nothing but another anacin. In spite of
our saying that for the security of the
country, there should be ani ntegrated
porth-eastern region, we have found that
there has been fragmentation of the State of
Amam. First Nagaland, then the sub-State
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of Meghalaya and then today Maghalaya,
and Mizoram and Arunachal.

If we look back to the reasons, we will
find that there are historical reasons behind
it. In the entire north-eastern region, the
Britishers followed a policy of divide and
rule. Onc must remember that Assam,
Tripura, Manipur, Nagaland, Mizoram and
the hill areas were the last to be conquered
by the British, They found tremendous
resistance while they were trying to maintain
their hold. In the rest of the country, they
followed the policy of division between
Hindus and Muslims. In these areas they
followed a policy of divide and rule between
one tribe and another. It is interesting in
this connection to note the observation of
Alexander Mackenzie in his book History of
the Relation of the Government with the Hill
Tribes, where he writes :

‘‘when the tribes would not submit to
our arms the only aliernative was to
break up and disintegrate their com-
munities™".

They pursued this policy. My anguish is
not on what the Rritishers did ; I could not
expect anything better from them, My
anguish is that even after Independence we
have pursued more or less the same policy.
On the advice of Dr, Verrier Elwin a policy
was pursued that to maintain their cultural
identity, the tribal people were kept separate
and isolated. The result was that there was
never emotional integration in the North-
eastern region, But the crying need of the
day was even today is emotional integration,

The other aspect of the matter is the
lack of economic development in this region.
There has hardly been any growth of indi-
genous capital and few of the industrialists
who have invested their capital in the State
have ever identified themselves with the
aspirations and urges of the people of this
State. They have kept themselves away
from the mainstream of the aspirations,
hopes, needs and problems of the local
people. The result was that people began
to have a feeling that they did not develop
economically because powers had not come
to their own hand. They felt that—the
Naga people, the Meghalaya people, the hill
poople—because the Government is prima-
rily with plains people, their economic
aspirations are not being fulfllled ; if they
acquire power these aspirations 'will be ful-
filled. But once they get these powers and
find that there is 0o economic development
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as it is not possible without a proper
industrial base—they will feel frustrated and
new types of demands and new complica-
tions will come up. That is why I say that
this is just like Anacin ; it does not cure
the problem but provides temporary relief.
Even in the plans districts of the Brahma-
putra valley, we hear about the demands
for autonomy from one tribe or angther.
There is already one such demand : other
demands are coming up. As such, I would
request the Central Government to take
particular care of this very sensitive reginn
so that the problem of this region could be
solved completely by an integrated economic
policy and programme. Otherwise 1 can
foresee new complications in the region.
The demand for a separate State by Cacher
may gain ground. Mizos will demand that
adjoining areas with predominantly mizo-
population should be transferred to Mizo-
ram, Nagaland will demand parts of
Manipur. In fact reference was made
about this by Mr. Kavichusa when we dis-
cussed the Manipur District Councils Bill.
Sometime after this Bill is passed, these
demands are bound to come up and they
will not die down unless the basic problems
are solved.

Therefore, 1 request the Central Govern-
ment to think of the problems of the north-
east region in a comprehensive way and
come forward with certain concrete pro-
posals.

Coming to the provisions of the Bill, I
welcome the idea of a common High Court.
But I feel that a High Court for more than
four States and two Union Territories may
‘be unwicldy., The constitution of a branch
is not an answer. After all eminent jurists
like Setalvad have said that benches are
nothing but glorified district courts and
therefore 1 feel that if the Ceatral Govern-
ment thinks that the people of Manipur and
Tripura will not be able to pursue their
cases effectively in Gauhati, there should be
separate High Courts for them. For the
transitional period, there may be benches
but they should not be taken as permanent
answers, I have also my doubts whether
wherecan be a High Court for more
than two States and more one
Union Territory because under article
23] Parliament may by Jaw establish an
High Court for "two or more States or for
two or morp States and & unien territory
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only. I doubt whether we can have a High
Court for all these States and two Union
Territories.

Then, 1 come to the provisions relating
to joint cadre. There isa joint cadre pro-
posed for Assam and Meghalaya ; there are
also joint corporations. Sir, separation has
taken place because therc were misunder-
standings between Meghalaya and Assam.
We do not want that there should be
another plank or base for bitterness to come
up. I have my apprehensions that these
provisions for joint cadres or corporations
may lead to disagreements or disruption. I
request the Central Government to give up
this idea. If one sees the proceedings of the
Assam Assembly when it discussed this
Bill, almost all the members of the Assem-
bly opposed this joint cadre. Under article
3such a Bill should be referred to the
concerned Assembly and its views should be
taken into consideration. On that particular
point, T request the Home Minister to with-
draw the provisions of joint cadres.

Shillong was the common capital of
Assam and Meghalaya. Now it has gone
to Meghalaya, as it should, because Megha-
laya without Shillong is like Hamlet without
the Prince of Denmark. But Assam will
not be able to run its administration having
its capital in a different State, 64 miles
away. Therefore, the Centra! Government
should give immediately adequate financial
assistance to the Assam Government, so that
the capitel may be shifted from Shillong and
may come to & place within the administra-
tive set-up of Assam.

While welcoming this Bill, with the
feelings that I have expressed let me point
out that I am an optimist. Though politi-
cally we have parted today, yet I have the
fullest confidence that when each of us will
march forward effectively to the realisation
of our aspirations and the goal of social
progress, correcting the errors from our past
experience, in the near future, we will forget
the differences and divergencies and will
achieve, may be a politically divergent but
emotionally unified and integrated north-east
region, We are looking forward to that
day. :

s W e e (sfegr) -
oow W, § W few e oawdy
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SHRI ERASMO DE SEQUEIRA
(Marmagao) : Sir, in a democracy such as
ours, any measure which lakes the govern-
ment closer to the people, and the people
closer to local self-government is a welcome
measure. In the more advanced countries
the administrative divisions of the country
are of lesser significance but in our country
where the administration plays such a large
part in the development of the country and
the people the administrative set-up is of
much greater importance, It is  because of
this that we see the demand for self-
government coming from various corners of
the country. Previously the divisions of
India were made by the British, and now
for the first time the people have begun to
pronounce themselves regarding the kind of
self-governmient they want. It is my hope
that the government will recognise the
demands as they arise and meet them with-
out undue delay.

Today is a happy day for the people of
North East region. I think a tribute is due
to the leadership of Assam which had the
foresight and statesmanship to recognise the
realities of the situation and to collaborate
in drawing up the scheme for re-organisation
‘« « « (interruptions) 1 do not think we should
be so mean to think that way. I think
they bave played a very large part so I think
the leadership of Assam is entitled to our
tribute. 1 wish I could say the same about
some States closer to us.

With regard to the creation of the two
Union Territories of Mizoram and Aruna-
chal Pradesh, 1 would like to say this
When for the first time the Unipn Territory
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institution was created it was felt that this
would aid the process of development.
However, practical experience has shown
that it is not so. We are facing termendous
administrative difficulties and we feel that
the Union Territories often retard, rather
than aid, the process of development. It is
for this reason, 1 think, that most of the
Union Territories have made a demand to
become States.

For example, if I have your permission,
Sir. to mention, this Goa's request for
Statehood is lying with the Central Govern-
ment, Now that Manipur and Tripura are
becoming States I think, in all fairness, this
request should be conceded. | hope, it will
receive the carliest attention of the Govern-
ment. It deserves to be fulfilled.

As you know, 19th December, 1971 will
be the Tenth Anniversary of the Liberation
of Goa. 1 think, it would be a good time
for the Government to announce that the
request of Goa for Statehood is under active
consideration. This is the natural aspira-
tion of the people of my union territory
since the liberation of the territory.

As 1 said earlier, this is a happy day for
the north-cast and, I am sure, all of us
rejoice in all parts of the couniry together
with the representatives of those territories
here and the people those territories, We
wish them well, and we wish them pro-
gressive and very dynamic local-self Govern-
ment,

SHRI SOMCHAND SOLANKI (Gan-
dhinagar) : Mr. Speaker, Sir, I do not
want to take much time of the House,

This Bill is for the establishment of the
States of Manipur and Tripura and to pro-
vide for the formation of the State of
Meghalaya and of the Union territories of
Mizoram and Arunachal Pradesh and, 1
hope, the people of those States will get as
much powers and rights which other States
arc enjoying. The Government is going to re-
cognise those States and I am sure the people
who are staying there, in those States, will
get their full rights and privileges which
other States are getting. From the point of
view of defence, I must say, these States are
on the border side and the Government
should focus the attention in giving special
facilities to these States. There must be

good roads and  hospitals so that at the
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time of war, our jawans, injured jawans, can
get proper medical facilities at these hos-
pitals, On the Gujarat side also, on the
Kutch border with Pakistan and the Rajas-
than border too, at least on the border
sides, where we are forming the States, we
must see that such facilities are provided to
these States.

1 also support the case of Mr. Sequeira
about the Statehood of Goa It is demand
from the people of Goa to give them State-
hood. These States are wvery small, their
area is very small, but it is a hilly area and,
therefore, certain things should be provided
immediately to these States, economically,
socially and politically also, and the Govern-
ment should help these people. We are
very late in forming these States. But it is
not too late. There has been the demand
of the people for Statehood and the Govern-
ment has come forward to recognise these
States.

With these words, T support the Bill,

SHRI P. K. DEO (Kalahandi): Mr.
Speaker, Sir, 1 support this Bill though,
ordinarily, 1 would have taken the balakani-
zation of the highly sensitive border like
this with a pinch of salt,

Under this Bill, I find, Tripura, Megha-
laya and Manipur are getting Statehood.
They have been fighting for this for the last
50 many years. At least their aspirations
are going to be fulfilled.

Further, I find that Union Territories
of Mizoram and Arunachal Pradesh are
being formed. A grave doubt arises in my
mind regarding the viability of these small
units, I am sure the Centre will come to
their aid for the full development of the
areas to improve their economy and to make
them self-reliant.

At the same time, one cannot forget
that this countty is & multi-racial and a
multi-lingual country, Various fabrics have
been inter-woven to make the tapestry a
beautiful whole, So, I hope all these small
States will eschew their regional chauvinism
and join in the minstream of the Indian
national life to make this country more
prosperous and democratic.

One word 1 would like to speak about
Cachar. Cachar is predominantly a Bengali-
speaking area. It is coutiguous to Tripura.
We all remember the Bangla Kheda move-
ment in the late fiftics. I do not want that
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those things should be repeatea, For this
purpose, I submit that the proper thing
would have been to have Cachar and
Tripura tagged on together and make a
bigger Tripura State.

At the same time, I extend my full sup-
port to my friend, Mr. Sequeria for his de-
mand for Goa. He has been elected and his
colleague has also been elected on this
demand for formation of Goa State.
Similarly, the aspirations of various peoples
like Vidarbha and Telengana have to be -
considered because 1 feel that there is no
use to have monolithic States. What is the
use of having a sprawling Uttar Pradesh
that is Bharat that is India, with 85 MPs
in this House. They dominate the entire
political life and continue the dynastic
rule. These things should be put an end
to. All the aspirations of the local people
with various cultures should be fulfilled by
granting them Statehood.

SHRI S. B. GIRI (Warangal) : 1 wel-
come the Bill which was brought by Mr,
Pant for carving out separate States for
these areas,

On behalf of the people of Telengana 1
congratulate Mr, Pant for bringing forward
this Bill and I hope the people of Telangana
also will soon get a separate State~I shall
not go into the history of a separate
Telangana State movement—and 1 hope Mr.
Pant will soon bring forward a Bill for
carving out a separate Telangana and fulfil
the aspirations of the people of Telangana.

DR. KAILAS (Bombay South) : [T
support the North Eastern Areas (Reorga-
nisation) Bili, 1971 which constitutes the
States of Manipur and Tripura and also
provides for the formation of the State of
Meghalaya and also the Union Territories of
Mizoram and Arunachal Pradesh.

This Bill fulfils the assurance given last
year by the Government of India to the
people of Manipur, Tripura and Meghalaya
that statehoold will be granted to them. -
While supporting this Bill, I wish to draw
the attention of the House and the Home
Minister in particular that when we are
re-organizing the States im this country or:
the Union Territories to fulfil the aspirations
of the people or for security purposes, we .
must not forget the Union Territory of Goa .
which also deserves grant of Statehood. In. .
Bombay when I went to my mﬁtmancy

i
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the leaders of the different Parties from Goa
walted on me and they said wanted to start
an agitational approach for the State of
Goa. But, 1 assured them that I would
speak in Parliament and bring home to the
Members of Parliament and pasticularly, to
the attention of the Home Minister that 1
would voice their feelings and hence, [
request the Home Minister that he may
bring forward a Bill in the next session
of Parliament for granting statehood to
Goa.

SHRI KARTIK ORAON (Lohardaga) :
1 would like to make only one point very
clear, namely that there should not be
different laws and different types of organisa-
tion for tribes all over India. There should
be only one uniform policy. There are
tribal people living all over India in almost
all States. Bihar has 42 lakhs tribals,
Madhya Pradesh has about 68 lakhs tribals,
and Orissa has got about 42 lakhs tribals.
All these tribals have been included in the
Fifth Schedule. Only those living in Assam
have been included in the Sixth Schedule so
that they could have district councils which
are competent to look after the tribal affairs,
Alhough there are laws and bye-laws which
have beem made for their protection as
tribal people in other areas, they have not
been so protected. Therefore, T would like
to request Government through you that
they should not make a scparation between
the tribes in different parts of the country,
but they should have one uniform policy
for all the tribes all ever India, in which-
ever State they may live. Tribal arcas
other then Assam should also be put under
Sixth Schedule and/or provisions of Sixth
Scheduled should be extended to them.
Chotanagpur and Santhal Parganas can
very well have a separate State. This is
the richest area inhabited by the poorest
people.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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one chapter and the opening of a new one.
And if one were to permit a pat on one's
own back, 1 think it marks the success of
the democratic process in this country as
opposed to something which is happening in
a neighbouring country, in which through
the process of mutual cooperation, mutual
consideration and the acceptance of the
legitimate aspirations of the people, a very
big exercise has been carried out to restrue-
ture the north-castern area of this country.
And this has been done with the consulta-
tion of the leader of that region and with a
very large measure of agreement.

It has been my good fortune and my
privilege to be associated with these consul-
tations and discussions all through, and 1
would like to place on record my deep
appreciation for the vnderstanding exhibited
by the various leaders of public opinion in
that area, of my own party, and the leaders
of the Opposition groups, and others inclu-
ding non-political people who have tried to
understand the problems in an objective
manner and have tried to solve rather than
create problems.

On this occasion, we are assembled here
to extend our good wishes and congratula-
tions to the people of the north-eastern
region. Each region has its pecularities.
Since the time at my disposal is short, 1 do
not thihk that I should go into the various
peculiarities that we have taken account of
in framing this measure and the individual
provisions in this measure,

I would only like to say that we have
tried our best to take into account all the
individual difficulties of each region and
discuss with them, with the various protago-
nists of different points of yiew in these
regions before arriving at a solution.

The importance of the north-eastern
region has been emphasised by various hon.
friends. Its importance is well-understood.
It is & sensitive area. It is a border area, Tt
is an area with several international frontiers,
From the defence point of view, its impor-
tance is obvious. It is a beautiful area ; it
is an area which has many ethnic groups
with their different ways of life. As some
hon members have remarked, during the
British days there was a deliberaie attempt
to keep the tribal people of this arca insulat-

" ed from the mainstream of Indian life. 1t is.

& matier of gratification that today even
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while they are engaged in the task of achiev-
ing statehood or Union territory status, a
measure of self-government, even while they
arc asserting their identity, there is a
consciousness, t0 which 1 can testify; of
larger indentification with the country as a
whole, Wherever 1 have gone, whomsoever
I have discussed the problems with, 1 have
found a large measure of concein for the
welfare of the country as a whole. All of
them have viewed this problem not only in
the narrow context of their regions, but in
the larger context as well. This has been
one of the most gratifying experiences in the
course of the discussions,

Many hon. members have emphasised
that even while we are creating these States
and Union Territories, we should take care
to see that there is a proper integrated and
co-ordinated approach to the task of their
development, It was 1| think Shri Tombi
Singh who remarked that we had made an
attempt to take an integrated view of the
problem of the whole of the north-castern
region, and it is because of this that we have
not waited for any pressure to develop.

Contrary to what was said by my hon,
friend in the beginning, Meghalaya did not
exert any pressurc as such. There were
some agitations. We felt that because
Manipur and Tripura are bcing made into
States, it was only right that Meghalaya
should also have statehood status.

In this I must pay a tribute to Assam.
My hon, friend, Shri Banerjee,-~he is not
here—asked : why are you taking away arcas
from Assam ?

SHRI D. BASUMATARI: He was
not fair to us.
SHRI K.C. PANT You cannot

create new States or Union territories unless
you take areas from somewhere. You
cannot have the cake and eat it too. Here [
must place on record the fact that far from
being obstructionist, the leaders of Assam
have accepted the legitimate aspirations of
the people of the other areas and have given
their willing agreement to the creation of
these new States and Union Territories. 1
think this was an act of high Statesmanship.

Sir, Assam has a particularly .important
role to play, a pivotal role to play in that
reglon. It is the one Siate which has
common boundariés with all the other States
and Ubion territories. It has maturity and
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experience, and so in the days to come,
Assam will have to continue to play this
pivotal role and I personally feel, after
meeting all the political leaders of all those
regions, that now that the aspriations of the
people have been met, now that the States
and the Union territories in that region have
been formed, it will be much more easy for
co-operation and co-ordination among the
various units.

SHRI KARTIK ORAON : Why don't
you apply the same principle in other States
also, where there arc groups of tribals, say,
27 lakhs and above ? They are inhabited
by the poor people.

MR. SPEAKER What has gone
wrong with this gentleman ?
SHRI KARTIK ORAON : You will

not realise it. Becausc we are suffering, we
know, but you will not be able to under-
stand us,

MR. SPEAKER : Do not suffer your-
selfl so much in this House. Kindly sit
down.

SHRI KARTIK ORAON: You have
been a Member of Parliament. Now that
you are there, you do not realise it.
(Interruption).

MR. SPEAKER :
temper.

Do not lose your

SHRI K. C. PANT : Heis not losing
his temper. 1 can assure you that that is
his normal way.

SHR1 KARTIK ORAON : [ could not
hear you. Will you repeat what you said
and on which others laughed 7 (Interruption)

MR, SPEAKER : Order please.

SHRI K. C. PANT : The other common
point which was stressed by various hon.
Members was the need for development of
this region and 1 entirely share their
concern for the development of that
region. I feel that now that these
States and Union territories are being formed
the leaders of these States and the Govern-
ments that are being formed there are taking
on a very onerous responaibility, and in this,
they deserve the most sympathetic considera.
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tion of the House and of the Central
Government in solving the tasks that lay
ahead. I feel that in the next decade we
will have to pay particular attention
to the development of the north-eastern
region as a whole and it is because
of this desire to see the north-eastern region
develop in an integrated manner that we
have suggested a north-eastern council. That
Bill will come separately. 1 do not want to
discuss that Bill today, but | only want to
explain in brief that there appears to be
some misunderstanding about the provisions
of that Bill. 1t is true that at one stage,
Assam had opposed it, because there was
a provision in this Bill which gave the
Central Government the power to issue
directives to the States, On the opposition
of Assam, we took away that power. Now
it is merely an advisory body which can
recommend certain measures  which  will
draw up regional plans and so on. In view
of its advisory nature, I do not think there
should be any opposition to it. After all,
we have to have some forum where an
integrated approach towards economic
development, as was emphasised by my hon,
friend Shri P. K. Deo and others, can be
had.

1 do not want to go into the question
of the tribals of Tripura. I have alrcady
explained it while I was dealing with the
other Bill on Manipur.

There was some reference by Mr. Tombi
Singh to the fact that after this measure is
passed by Parliament, the distance between
the people of the north-eastern region and
Delhi will disappear. [ was under the
illusion that it had already disappeared. |
1 hope that with the active co-operation of
Shri Tombi Singh and other friends, the
feeling that there was a distance will also
disappear.

Shrimati Jyotsna Chanda referred to
some very pertinent points about the Pawi-
Lakhera case. I can assure her that there
will be a separate district council. 1 kaow
that there are some in that arca who want
separate district councils for the Pawi-
Lakhers. We caonot provide them now, but
later on we will study the problem and, if
neceasary, we will take action. The same
applies to Chakmas ; because they are
dispersed and distributed, it is & little difficult
to give them a separate district council.” But
we will exgmine their problems also, We
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do not want fo held up all these measures
for examining this very small area.

We are going through this now, Later
on we shall examine this aspect. She also
referred to amnesty. We have already
offered an amnesty to the underground in
Mizoram who want to surrender to the
Government. That provision is already
there ; it is in operation. Now that Bangla
Desh has become a reality, the base from
which these rehels were operating has
disappeared and I should like to repeat that
we shall not be found wanting in having a
generous view of the problem provided (hey
want to come back and work for the streng-
thening of that arca and the country as a
whole as citizens of this country, We would
welcome that.

Mr. Haokip referred to the problem of
the Nagas in Manipur. | was happy when
Kevichusa spoke and said that the Nagas
and the Manipuris were one people : he told
the Manipuris : you have woken up io this
very late, only after an agitation was started,
Iam very happy that both of them have
woken up to the fact and it would give this
House great satisfaction if there were greater
understanding and mutual co-operation
between the Nagas and the Manipuris and
the tribals and the plains pcople. | do hope
that the sentiments expressed in this
House will further the process of cementing

in that particular region,

Mr. Basumatari referred to the need for
another seat for the Garos, without saying
whether the seat is for the Garos or not.
If he examines the provision there is the
possibility of another ; we have provided for
it already.

Mr, Goswami referred to the varjous
points in a thought provoking speech. He
has studied the measure and 1 am grateful
to him for his remarks. He has reflected
the spirit in which Assam has accepted this
measure and said : we shall part as friends,
with good grace and without bitterness and
rancour. 1 am sure the House will appreciate
that sentiment. He went on to say : why
this fragmentation of that region 7 As1
have said, we have tried when the new
States and Union Territories are set up, to
maintain common links between various
units as far as possible, with their agreement,
The North-eastern council is one such link :
the High Court is another ; so is the common
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Bench, so also the joint cadre. 1 want him
to appreciate the spirit in which we have
provided these links. He had some doubts
about these various links that remained. We
have deliberately provided these links because
we hope with these links an integrated view
of all the problems can be taken. He
referred to the crying need for emotional
integration. | agrec with that and [ have
referred to (hat in the context of Nagas and
Manipuris. [ am sure that  would apply
to the other regions as well. He referred to
the need for an integrated economic policy ;
1 could not agres with him more. That is
the purpose of the North-eastern council Bill
and when the Bill comes before the House
they will have occasion to go into the various
provisions. He referred to the High Court ;
he welcomed it. He doubled whether a
common High Court can be created for two
Union Territories. 1| think he quoted
article 23!,

Article 230 is clear ; 230 extends the
jurisdiction of thc High Court. Therefore
you will find that in the Bill a High Court
has been created for the States and its
jurisdiction has been extended to both the
Union Territories.

Therefore, that has been faken care of,
and the cornmon High Court is the same as
the High Court in the context of the provi-
sions of the Constitution,

tle referred to the joint cadre and the
sentiments of the Assam Assembly in this
matter. [ can do no better than quote, if
you will allow me, a few lines from the
speech of the Chief Minister of Assam in
the Assembly when he dealt with the criti-
cism of the joint cadre. This is what he
said :

‘‘Provision has been made for a joint
cadre of the three All-India Services for
Assam and Meghalaya. A joint cadre of
the All-India Services is expected to
provide for uniformity in administrative
polices, besides developing a common
approach to the problems of the two
administrations, particularly in matters
of common concern and interest. Such a
cadre is considered as an effective means
of, I may say, unity, co-operation
and goodwill between the neighbouring
States in the formulation of polices and
day to day administration. It is also
expected to improve the efficiency and
experience of officers, besides ensuring

' thejr legitimate propects,” .
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I think that should satisfy everybody
about the basic soundness of the approach
to & common cadre,

He referred to the need for helping
Assam to set up a new Capital, Certainly
the Centre is aware of Assam’s requirements
in this respect,

SHRI D. BASUMATARI :
amount.

Adequate

SHRI K. C: PANT : “Adequate’ is a
very elastic word. We will provide some
assistance to Assam. We will go into their
requirements, and when we know which site
has been selected and what the estimates
are, we will be in a position to say some-
thing definite. To Haryana we provided
Rs, 2) crores, Rs. 10 crores as grant
and Rs. 10 crores as loan, but in Assam
they have made out a case that the costs
are higher. We will have to go Into
all these things and then come to a final
decision, but we have not get the final esti-
mates on the basis of which | can say any-
thing final today.

My hon. friend Shri P. K. Deo and
some other Members referred to Goa, That
is not under discussion today, nor is this
the time to say anything about it, but I do
not know if Shri Deo helped the cause by
bringing in Telengana and Vidarbha and
other places. In fact, he seemed to under-
line the risk of applying it to Goa before it
is time, and for this warning I am grateful
to him.

I do not think 1 should take more time,
I am once again grateful to the hon. Mem-
bers for their support to the Bill, and on
their behalf, if they will permit me, I would
like to extend our good wishes and congra-
tulations to all the new States and Union
Territories.

SHRI S. B. GIRI : What about Telen-
gana ?

SHRI K. C. PANT : Telengana is not
under discussion. It does not call for a reply.

MR. SPEAKER : I put Amendment
No. 1 of Shri Shivanath Singh to the House.

The question is :

“That the Bill to provide for the
establishment of the States of Manipue
and Tripura and to provide for the
formation. of the State of Meghalayq.
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[Mr, Speaker]
and of the Union territories of Mizoram
and Arunachal Pradesh by reorganisa-
tion of the existing State of Assam and
for matters connected therewith, be
referred to a Select Committee consisting
of 9 members, namely :—

(1) Shri Bashweshwar Nath Bhargava

(2) Shri Chhutten Lal

(3) Shri M. C. Daga

(4) Shri Hiralal Doda

(5) Shri Nathuram Mirdha

(6) Shri Krishna Chandra Pant

(7) Shri N. K. Sanghi

(8) Shri Nawal Kishore Sharma :

and
(9) Dr. H. P. Sharma

with instructions to report by the last
day of the first week of the next ses-
sion.”(1)

The motion was negatived.

MR, SPEAKER : The question is :

“That the Bill to provide for the
establishment of the States of Manipur
and Tripura and to provide for the
formation of the State of Meghalaya
and of the Union territories of Mizoram
and Arunachal Pradesh by reorganisa-
tion of the existing State of Assam and
for matters connected therewith, be taken
into consideration.”

The motion was adopied.

MR. SPEAKER : The question is :

**That Clauses 2 and 3 stand part of
the Bill."

The motion was adopted.

Clauses 2 and 3 were added to the
Bill,

12.00 brs.

Clause 4 (Establishment of the State of
Tripura).

MR. SPEAKER There are some
amendments by Shri Biren Dutta and Shri

SHRI BIREN DUTTA :

I beg 1o
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Page 2, line 30, add at the end—

“and an autonomous council for
contiguous Tribal areas within the State
of Tripura™(2)

SHRI DASARATHA DEB (Tripura
East) : 1 beg to move :

Page 2, line 30, add at the end—

“and in which Tribal Autonomous
Regional Council or a District Council
on the pattern of the Manipur (Hill
Areas) District Council may be consti-
tuted.”(3)

Page 2, line 30, add at the end-—

“and in which a Tribal Autonomous
Council or Councils for the contiguous
Tribal area of areas within the State of
Tripura may be constituted.” (5)

12.01 hrs.

[MR, DEPUTY-SPEAKER in the Chair]

After the partition of India and after
integration of Tripura into Indian territory,
we are getting blessings as well as curses,
I say blessing becausc after the influx of the
advanced people there, they have started so
many schools aad colleges and we are
deriving benefit out of that. I say curse
because this area which was originally tribal-
populated areas has been overshadowed by
the non-tribal population there and this
creates a very serious problem for the
tribals to exist. The argument was advanced
by Mr. Pant that the tribal areas are
scattered in Tripura. He is telling a half
truth and not the whole truth, because the
entire area of Tripura is mainly by four
high hill ranges stretching from north to
south. One hill area is Unnakuti range,
which is situated between Dharmanagar
subdivision and Kailasahar subdivision. From
the foatsteps of the hill areas, on both sidet
upto 3 or 4 miles the entire area is domina-
ted by the tribal populatian which is 80 to
90 per cent of that particular msrea. Then
there is the Longtrai range which divides
Kamalpur and Kailasahar, There also,
from the footsteps of the mountain or. hill
areas on both sides, upto 4 to 6 miles the
entire area is populated by tribals, who
from more than 95 per cent of the popula-
tion of that particuter area,



Similarly, there is a long stretch from
footsteps of Atharamma Hill for a distance
of six to eight miles on either side ie., from
the southern and Northern part. So also,
from Baramma Hill for a distance of 10 to
15 miles in breadth and 150 miles in length
is a tribal area, In these areas the tribals
are contiguous and it is a tribal belt. But
after the influx of refugees these divisions
have been re-organised in such a way and
the boundaries have been made in such a
way that in no division the tribals would be
in a majority or more than 50 per cent of
the population of the particular sub-division,
This is not fair. That is why I say that
real physical possibility exists in Tripura to
form five to six regional councils in the
tribal belt. That is why I would request
Shri Pant to accept my amendments and try
to form councils in that area. If he does
not believe my word, I would request him
to form a parliamentary committee and
examine the possibility by going to the
sub-division. Then he will appreciate the
validity of my argument, That is why 1
request him to accept my amendments.

SHRI K. C. PANT: 1 can do no
better than give the percentage of tribal
population in all the ten sub-divisions,

SHRI DASARATHA DEB : When
tribal contiguous arcas have been created
the tribal population is shown as less,

SHRI K. C. PANT : He was saying
that the tribals constitute 80 to 90 per cent
of the population. In none of the sub-
division is the tribals 80 to 90 per cent,
That is why 1 am giving the percentage.
Amarpur. 70.12 per cent ; Belonia 32.02
per cent; Dharmanagar 26.42 per cent ;
Kailashahar 32.72 per cent ; Kamalpur 32,32
per cent ; Khowai 45.19 per cent ; Sabroom
4685 per cent; Sadar 25.56 per cent;
Sonamura 10,58 per cent and Udaipur 23.49
per cent. So, the tribals are dispersed,
The Eighth Schedule will continue to apply.
I cannot accept the amendments.

‘MR. DEPUTY-SPEAKER : I will now
pul amendments Nos, 2, 3 and 5 to the vote
of the House.

Amendmenis Nos. 2, 3 and 5 were put

' MR. DEPUTY-SPEAKER : The ques-
ton s N :
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“That clause 4 stand part of the
Bill."

The motion was adopted.

Clause 4 was added to the Bill,
Clauses 5 to 13 were added 10 the Bill.
Clause 14— (Allocation of seais in the

existing House of the people)
Amendment made
For line 23, substirute—

“4, Meghalaya ... 2 ... 2".(15)
(Shri K. C. Pant)
MR, DEPUTY-SPEAKER : The ques.

tion is :
“That clause 14, as amended, stand
pa«t of the Bill,”
The motion was adopted.

Clause 14, as amended, was added to
the Bili.

Clause 15 was added to the Bill.

Clawse 16 —(Provision as to sifttng members
representing Cachar and Dhubri
parliamentary constituencies in the
House of the People and the elec-
tion of representative from Diphu
parliamentary constituency).

Amendment made

Page 6,—
For lines 17 to 19, substitute—

*(3) Assoon as may be after the
appointed day election shall be held to
the House of the People to electa
representative from the Diphu parlia-
mentary costituency as if the seat of
the member elected to the House of the
People from that constituency has be-
come vacant and the provisions of sec-
tion 149 of the Representation of the
People Act. 1951 shall, so far as may be,
apply in relation to such election,”
(16)

(Shri K. C. Pamt)

MR, DEPUTY-SPBAKER : The ques-
tion is :

“That clause 16, as amended, stand
part of the Bill"”

The motion was adopted.
Clagre 16, as amended, won kgl fhe Bk,
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Clame 17.—(Parliamentary constituency of the State of Meghalaya and provision as to

sitting member)

Amendment made

F‘” 6|'_

For lines 20 to 26, subsiitute—
‘‘Parliamentary constituen-
cies of the State of Megha-
laya and provision as to
sitting member representing
the Autonomous Districts
parliamentary constituency
in the House of the People
and the election of re-
presentative  from Tura
parliamentary constituency.

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause 17, as amended, stand
part of the Bill"
The motion wax adopted.

Clause 17, as amended, was added 1o the Bill.
Clanse 18— (Parliamentary constituency of the

Union territory of Mizoram)
Amendment Made

M 6'-'
for line: al. subst ifute—

vopogsituncy, s il the et of the

17. (1) There shall be two parliamentary
constituencies in the Siate of Meghalaya to
be called the Shillong parliamentary consti-
tuency and the Tura parliamentary consti-
tuency.

(2) The area falling within the Garo
Hills district as it exists immediately before
the appointed day shall form the Tura par-
liamentary constituency and the remaining
area in the State of Meghalaya shall form
the Shillong parliamentary constituency and
the said two parliamentary constituencies
shall deemed to have been delimited accor-
dingly.

(3) The sitting member of the House
of the People representing immediately be-
fore the appointed day (Le Autonomous
Districts parliamentary constituency shall, as
from that day, be deemed to have been
elected under sub-clause (a) of clause (1) of
article 81 to the House of the People from
the Shillong parliamentary constituency.

(4) As soon as may be after the
appointed day election shall be held to the
House of the People to elect a representative
from the Tura parliamentary constituency as
if the seat of the member elected to the
House of the People from that constituency
has become vacant and the provisions of
section 149 of the R tation of the
People Act, 1951 (43 of 1951) shall, so far
as may be, apply in relation to such
election,”

(Shri K. C. Panr)

member elected to the House of the
People from that constituency has be-
come vacant and the provisions of sec-
tion 149 of the Representation of the
People Act, 1951 (43 of 1951) shall, so
far as may be, apply in relation to such
election.” (18)

(Shri K. C. Pamt)

MR. DEPUTY-SPEAKER : Now, I
put clause 18, as amended, to vote. The
question s :

“That clause 18, as amended, stand

part of the BUI" o

The motion was adopted,
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Clouse 18, as amended, was added 1o the Bill

Clauses 19-29 were added to the Bill
Clause 30 (Abolition of certain courts)
1 beg to

SHRI DASARATHA DEB:
move :
Page 12—

Jar lines 1 to 3, substitute
“30. (1) On and from the appointed

day, the Courts of the Judicial Commis-

sioners for Manipur and Tripura shall

function as Benches of the Assam High

Court.” (4)

Page 12,—
Jor lines 1 to 3, substitute—

30, (1) On and from the appointed
day, (he Courts of the Judicial Commis-
sioners for Manipur and Tripura shall
function as Benches of the Gauhati
High Court (the High Court of Assam,
Nagaland, Meghalaya, Manipur and
Tripura).” (6)

Sir, here is a provision that if the Chief
Justice of Gauhati High Court desire, he
can get some Benches functioning in this
territory. But you must realise the difficul-
ties of the people of our State. If this
court is withdrawn and our people have to
g0 to Gaubati High Court, they cannot
afford to go. The communications are so
difficult, Thatis why I have moved this
amendment. We are in favour of having
a scparate High Court for every State.
There is no point in having a common High
Court in Assam.

Even then, I concede that due to finan-
cial difficulties, etc., there may be a
common High Court but on this Common
High Court it must be made obligatory that
they should get Benches functioning in
Tripura and Manipur, I hope, the hon,
Minister will realise the difficulties of the
people of our State and accept my amend-
ment.

SHRI K. C. PANT : Sir, clause 31(2)
already empowers the President to establish
permanent Benches at different places.
There is also another provision in sub-
clause (3) of this clause that the
Judges and division courts of the
common High Court may also sit at
other places other than its principal seat.
It is our intention * that at least ove of the

AGRAHAYANA 24, 1893 |SAKA)

(Re-orgn.) Bill 84
Judges of the common High Court may
have a sitting in Manipur and Tripura, If
cases requiring consideration by the division
court arise, the High Court can always have
a Bench and, whether there should bea
permanent Bench or not, will really depend
on the volume of work-load which contin-
uously arise.

MR. DEPUTY-SPEAKER : First I
put Amendment Nos. 4 and 6 moved by
Shri Dasaratha Deb to the vote of the
House.

Amendments Nos. 4 and 6 were put and
negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :
*“That clause 30 stand part of
Bill”
The motion was adopted.

Clause 30 was added to the Bill.
MR, DEPUTY-SPEAKER : On clause

31, there is some amendment by Shri
Goswami. Are you moving it ?

the

SHRI DINESH CHANDRA GOSWA-
MI : 1 am not moving my amendments.

MR. DEPUTY-SPEAKER : You are
not moving any of your amendments. Then,
1 put all these clauses iogether to vole.

The question is :

**That clauses 31 to 78 stand part of

Bill”

The motion was adopied.

Clauses 31 to 78 were added to the Bill.

Clause 78A (New)
SHRI DASARATHA DEB : 1 beg to
move :
Page 31,—
after line 15, ingert—

“78A. For the purpose of associating
Tribals with the developmental works of
the Tribal areas and also in safeguarding

. of the interests of tribals, the Govern-
ment of India or the Government of the
State may constitute & Tribal Council or
‘Coupcils for contiguous Tribal belt or
belts within the State of Tripura.” (7)
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MR. DEPUTY SPEAKER : Now, I
put the amendment moved by Shri Dasara-
tha Deb to the vote of the House.

Amendment No. 7 was put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That clauses 79 to 88 and the First
to the Seventh Schedule stand part of
the Bill”

The motion was adopted.,

Clauses 79 to 88 and the First to the Seventh
Schedule were added to the Bill.

The Eighth Schedule

SHRI DASARATHA DEB:
move :
Page 48, line 6,—
Sor “*Assam and Meghalaya” substiture—
“Assam, Meghalaya and Tripura™.(8)
Page 50, line 3,—
afler “‘Meghalaya” insert—
“or Tripura" (20)
Page 30, line 4,—
gfter “‘Meghalaya" insert—
“or Tripura” (21)
Page 31,—
after line 16, inseri—-
“PART IV

1. The Tripura Tribal Areas District,"
(22)

SHRI K. C, PANT :
Page 30—
For lines 43 to 45, substitute—
“(2) as if—
(a) in sub-paragraph (3) of paragraph

(i) after clause (g), the following
clause had been  inserted,
oamely i—

*(h) divide any automous re-
gion into two or more
autonomous regions and
define the boundaries
thereof" ;

the fimt proviso

omitted ;" (19)

1 beg to

I beg to move :

(i) bad been
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SHRI DASARATHA DEB : There, Mr,
Paat has not accepted my amendment.
Should he accept my amendment here to
include Tripura, we can consider later when
such an occassion will arise, Instead of
making an amendment of the Constitution
we can make this a clause here itself.

SHRI K. C. PANT : 1 don't think he
can amend the Constitution this way unless
Tripura is mentioned in Art (244)2. Mere
mention of Tripura in the VI Schedule is
not going to serve the purpose, The Sixth
Schedule is meant for areas where the tribal
population is in & majority and there is a
large State. That is the idea behind
the Sixth Schedule. It cannot apply here.

MR. DEPUTY-SPEAKER : 1 will put
amendments Nos. 8, 20, 21 and 22 of Shri
Dasaratha Deb to the Eighth Schedule to
vote.

Amendments Nos. &8 and 20 10 22 were
put and negatived.

MR. DEPUTY-SPEAKER :
question is :
Page 50,—
For lines 43 to 45, substitute —
“2) as if—

(s) in sub-paragraph
paragraph 1,—
(i) after clause (g), the
following clause had
been  inserted, mna-
mely —

“(h) divide any auto-
nomous  region
into two or more
autonomous re-
gions and define
the boundaries
thereof™ ;

(ii) The first proviso had
been omitted ;*'(19)
The motion was adopted.

Now, the

(3) of

MR. DEPUTY SPEAKER : Now, the
question is :
“That the Eighth Schedule, as amen=
ded, stand part of the Bill.”

The motion was adopted,

_mmm UMMﬂH

to the Bill.
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The Ninth and the Temth Schedules, Clause
1, the Enacting Formula and the Title
were added to the Bill.

SHRI K.C. PANT : Sir, 1 beg to
move :
“That the Bill, as amended, be
pﬁs”d."

MR. DEPUTY-SPEAKEK Motion
moved :
“That the Bill, as amecnded, be
passed.”
SHRI DASARATHA DEB : After the

sustained agitation and movement conducted
by the democratic people of Tripura headed
by our Party since 1952, I am glad at last
the united efforts of the people of Tripura
have been able to convince the Government
of India the necessity of conferring state-
hood on Iripura and two other States also...
(Interruptions). It is to our credit
because we have scarified our lives. Since
1952 we have been fighting and you were
opposing it. After the formation of the
State also, 1 don't think our financial
difficulties will be over. There will be
certain handicaps. 1 would request the
Centre at least to see that there is adequate
financial allocation given to these newly
formed States.

My third point which he has not accep-
ted is that the Government should see that
the interests of the tribal people are safe-
guarded and find out some sort of arrange-
ment so that the people of Tripura can be
protected.

The fourth point is about the High
Court which, of course, he has not accepted
but I again request him to reconsider it
before the execution of the provision of the
legislature.

In the end, 1 will reguest the Home
Minister and his Government at least to
sce that the people of Goe also get statehood
very soom.

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati) : It is really gratifying
lhulhhnd]hbunspmd when you are
in the Chair,

SHRI XK. C. PANT : Sir, 1 echo
thom-wtumnm

Sk.lmn?cumsmmu-
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chosen to inject party considerations on this
measure.

SHRI DASARATHA DEB:
‘the democratic people of Tripura'...
ruptions).

SHRI K. C. PANT : After saying ‘Our
Party has been responsible’. He realises
the importance of the occassion perhaps and
then he said ‘the united effort of the people’.
1 am grateful for these small mercies.

He has talked about financial handicaps.
We all realisc that financial assistance will
have 1o be given to the North Eastern
States in the coming years, 1 have said
that in my main speech. But, of course,
when people agitate for statehood, they
should also rcalise (hat transition from
adolescence into maturity brings its own
responsibility and the timec for considering
the economic burdens of statechood is when
one is agitating for the State and not after-
wards. But, in spite of that, this is not the
occasion whep one should at all minimise
the difficulties that these States face and 1
am sure ] reflect the sentiments of the House
when I say that the whole Parliament and
the Central Government are mindful of the
necd to develop the North Eastern region as
quickly as possible.

On the question of tribals, I assure him
that 1 appreciate the anxiety which he has
expressed and I appreciate his concern, and
1 know what has motivated him to bring
forward these ameadments. [t is only the
practical difficulty of being able to carve out
an area for a district council that would take
care of the problem, which stands in the
way. You can carve out one small district
council which would cover a very small
percentage of the population, but that will
not take care of the problem. That has
been our difficulty and not a lack of under-
standing of his motives.

The Fifth Schedule, would continue to
apply. Under the Fifth Schedule, the
State can have a territorial council, and I
hope the State Government will take what-
ever measures are necessary to protect the
interests of the tribals, and if we can help in
any way, [ can assure him that we would
certainly be prepared to help.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill,

1 said
(Inter-

as amended, ba
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NAVAL AND AIRCRAFT PRIZE

BILL*

THE MINISTER OF STATE
(DEFENCF PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : T heg to move for
leave to introduce a Bill to provide for the
establishment and procedure of Prize Courts
and for matters connected therewith or
incidental thereto,

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a
a Bill to provide for the establishment
and procedure of Prize Courts and for
matter connected therewith or inciden-
tal thereto."

The motion was adopled.

SHRI VIDYA CHARAN SHUKLA :
1 introduce the Bill,
I beg to move :

“That the Bill to provide for the
establishment and procedure of Prize
Courls and for matters connected there-
with or incidental thereto, be taken into
consideration.”

The objects and reasons of this Bill
before the House have been circulated to
hon. Mcmbers along with the draft Biil,
This measure is essential 1o discharge our
duty towards the inlernational community
in accordance with the iniernational conven-
tions and practices.

The Bill purposes to set up tribunals
which will go into the merits of each case
of seizure of contraband and decide whether
the cargo should be sentenced to condemna-
tion or should be returned to the owners.
The Bill aims ai safeguarding the interests
of the neutral States and their nationals.
The Prize Courts proposed to be set up
would have to adjudicate upon the seizures
‘of cargo and ships in a judicial manner with
an opportunily awvailable to the parties
concerned to present their cases. We propose
also to appoint an appeliate authority so
that a second opportunity is also available
te such parties as are aggrieved by the deci-
gions of the tribunal.

This Bill thus provides for a judicial
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scrutiny of the acts which may be carried
out by our defence forces in the course of
their duties in conpection with the defence
of the country. During the armed conflict,
it becomes ihe duly of our Navy to enforce
contraband control, that is, to ensure that
the enemy is denicd access to goods which
will be of direct and indirect use to him in
the prosccution of hostilities. This neces-
sarily ¢ntails our boardirg neutral vessels
and scrutiny of cargoes which are carried
therein, The naval authorities have been
instructed to cxercise their authority with
discretion and flexibiliiy. When such
cargoes [fall under the category ol contras
band, ships are brought fo the nearest port
and then the contraband cargo is removed.
But even then. the owner of the cargo will
have an opportunity under the proposed
Bill to represent their case before the Prize
Court and have a judicial verdict on the
naval seizure,

1 am sure that this measure which is in
accordance with the international conven-
tions and procedures whould be appreciated
by all Members and will be appreciated by
countries, neutral countries with whom we
have maritime relations

I would like to add that this Bill con-
forms to the normal rules and practices of
international conventions,

1t provides for the adjudication of cases
by judges of legal competence and integrity
and safeguerding of the properties until the
prize courts have given their verdict, and
appeal to the appeliate authority which will
hear appeals against the verdicts of the
prize courts. [ move.

MR. DEPUTY-SPEAKER :
moved :

“That the Bill to provide for the
establishment and procedure of Prize
Courts and for malters connected
therewith or incidental thereto, be taken
into consideration.™

Motion

SHRI SOMNATH CHATTERIEE
(Burdwan) : I welcome this measure which
has become mnecessary due to the armed
conflict through which we are passing as a
result of the Pakistani aggression. We wel-
come it also because we are certain that

*Published in the Gazette of India Extraordinary, Part 11, Section 2, dated 15-12-11
tumﬂmmmamm& .
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we are poing to have a rich haul of enemy
property.

Itis a long-standing practice in inter-
national law that nations, which are in a
state of belligerancy at the outbreak of war,
enact laws dealing with substantive and
procedural rules and in keeping with inter-
national practice. with regard to enemy pro-
perty seized in the course of hostilities, 1In
view of this, such a law in our couniry has
hecome necessary in keeping with our inter-
national obligations. If I may guote from
one of the most rccognised authorities on
international law, Oppenheim, ‘““one of the
obiects nf prize courts is the wish of the
belligerants 1o be guarded by decisions of
the court against claims by ncutral states
regarding alleped unjustified capture of
neutral vessels and goods.”  In keeping
with our position in ihe comity of nations,
it has really becoms  necussary (0 constitute
such prize couris, 1t s also well known
that it is only through an adjudication that
an enemy property captured can finally be
appropriated.

The Bill was received by us only this
morning and we had no occasion to submit
our amendmenis. But 1| wish to submit
two points concerning two provisions for
the Minister to consider.

The first relates  to
says :

cl.6  which

“Any person aggrieved by an order
or decree of the Prize Court may pre-
fer an appeal to the Central Govern-
ment within a period of ninety days...

The Prize Court is to be presided over
by a person who is not only a citizen of
India but has been or is qualified to be
appointed a judge of a High Court, So it
is intended to be a judicial proceeding. To
provide for appeal from such a judicial
authority to the Central Governmeant, is, on
principle objectionable. 1 submit Govern-
ment should consider this. After all, it
will be a matter of policy decision or politi-
cal expediency that will be paramount when
the Central Government would be sitting
in appeal against the decision of
& judicial tribunal. Instead of this, a judge
of a Supreme Court may constitute the
appellate authority. On the principle of
jurisprudence, [ object to the provision
makiag the Central Government as appel-
late anthority. Tt does not redount to the
wwedit of our judicial set-up that the OReCUe
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tive should sit in appeal over a judicial
authority, Therefore, 1 would request the
hon. Minister to consider this aspect. I
could not table an amendment to this effect
for want of time.

The other point concerns cl.11 which says
in the latter part :

“.....the Central Government may
purchase on account or for the service
of the Central Government all or any
of such stores.”

This gives the right of pre-emeption to
the Central Government. [International law
does not require our Government to pur-
chase these stoves or properties. Further,
nothing has been indicated in the clause as
to what will be the basis of calculation of
the purchasc price. Why should not these
goods be condemned as well, as has been
provided in the Bill in other cases. 1 do not
find any rational justification for the exem-
ption in ceases contemplaled by clause
11.

I hope Government will consider these
two suggestions concerning the Bill which
we cerlainly welcome and support.

SHRI INDRAJIT GUPTA (Alipore):
Sir, it is of course difficult for us to go into
the provisions of this Bill because nobody
knew till we came to the House that it was
going to be iaken up today.

There are one or two points 1 would
seek clarification upon from the Minister.
I would like to know whether the powers
given under this Bill relate to goods which
are seized from vessels or aircraft belonging
to the power or powers with whom we are
ina state of belligerency or whether they
also extend to goods carried by neutral ships
but whose destination may be the country
with which we are engaged in hostilities,
This is not clear to me. 1 am not much
of a lawyer, and I do not know much of
international law ; may be what I say is a
very elementary thing, but I would like, for
my own satisfaction, that this matter is
made clear.

I am glad that the Minister of Shipping
is also here. 1 invite the attention of both
the Minister of Shipping and the Defence
Minister to a case which has just occurred,
three or four days ago., in the port of
Madras, and which has been brought to my
attention. Out of that casc certain points
arise, and that is why I woyld like to havg
this clarification, o
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[Shri Indrajit Gupta]

A Dutch vessel by the name Abbekerke,
carrying cargo meant for Pakistan, has been
docked in the Madras harbour. 1 do not
think it was captured or anything like that
on the high seas. It is a neutral ship ; it is
not a Pakistani ship. It was a Dutch ship,
but then, after being docked in the Madras
harbour. It was found mainly I may say
due to the vigilence of the dock workers
themselves, to be carrying different types
of cargo meant for East Pakistan, It was
the workers who kept a watch on the ship
and reported it to the relevant authorities,
the Chairman of the Madras Port Trust
and so on, Then, the Principal Officer of
the Mercantile Marine Department, Madras,
directed the officers to board the vessel to
find out what it contained. Then it was
found that there was a whole number of
items which were meant for East Pakistan
including 25 trucks and miscellaneous types
of cargo of about 2,000 tonmes. The list
of cargo, 1 am told. contains, for instanoce,
items which are listed, among other things,
as reflrigerators, cigarette paper, and
80 on.

I will just read the relevant part of the
letter which has reached me from the dock
workers' union, It says :

“The Principal Officer and others of
the Mercantile Marine who met us
about an hour ago say that we may get
into touch with the Government of
India, and if the Government of India
orders them to confiscate all this cargo
bound for Pakistan, then they will do
80, But in the absence of any clcar
orders, they say they have to go by the
list which has been supplied to them...

"
raren

I presume from this that a list coveting
what is called contraband cargo is in
operation at the moment, and any goods
which do not figure on that list can be
carried if any neutral vessel so waats to go
to Pakistan even in the midst of the hostili-
ties that exist between India and Pakistan.
I would llke to know what exactly is the
position.

THE MINISTER OF PARLIA-
MENTRY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ BAHA-
DUR) : May I give a clarification, because
the bon. Member has mentioned my pre-
oo also.  There iy & list of contraband
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which is given. Apart from that, there is
a notification that all exports to or imports
from Pakistan, directly or indirectly, are
also prohibited. And under that list, hardly
any item can pass.

SHRI INDRAJIT GUPTA : [ am glad
that you have given this clarification. In
that case I may say that the Mercantile
Marine Department’s officers should be
better informed. They do not seem to know
what you are suying here. That is precisely
why 1 raised this matter, becausc it seems
to be common sense that when we arein a
state of belligerency and hostility with ano-
ther country, even any neutral vessel which
is carrying cargo which is consigned to that
enemy country is liable to have all that car-
go at least confiscated.

SHRI RAl] BAHADUR : 1 only wish
to say that we have just to iake one precau-
tion. We have got to trace the ownership
of a partlcular commodity or consignment,
If it is FOB, the ownership becomes that of
Pakistan. If it is CIF the ownership does
not pass till it reaches there and payment
is made. That is the only gualification.
Because we do not want in the process to do
anything which will upset the shipping world
or underm.nes the confidence in our ports,
I seek your permission, Sir, to take this
opportunity to assure international shipping
community and everybody concerned, parti-
cularly people who are bringing crude oil
and other things to our countty that our
ports are completely frec and they are work-
ing mnormally and we are not taking
steps which are not warranted by interna-
tional law.

SHRI INDRAJIT GUPTA : It seems
that the Minister has taken this opportunity
to make a much bigger speech than he him-
self anticipated he would.

But I am confused further. Does it
mean that by transacting documeats under
CLF. itis possible for a neutral vessel to
carry cargo to Pakistan and you cannot lay
your hands on it, though they may be of
direct and indirect assistance to the epemy ?
If the ownership has according to the docu-
ments not passed to a Pakistani, by this sim-
ple subterfuge any amount of contraband
cargo can be carricd and you cannet do
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SHRI RAJ BAHADUR : Therc was no
coofusion. The intention is clear. If we
suspect something 10 be Pakistani owner-
ship, we try 1o tind cut and the ship wiil
not go till it is clecared. The question is
something different. We have 1o follow the
international law on this subject and I do
not think that there is anything which is
against international law.

SHR! INDRANT GUIFTA ¢ 1 have
not said that you hod contravened inter-
national law. 1 want you to understand
the position. In any case 1 think the oflicers
of the mercantile marine department shou!d
be better instructed. If cargo mcant for
Pakistan can be held up by us, it should be
done s0, The workers there are agitaied
and [ think, quite rightly so.

As for this Bill it is meant to provide for
the Prize courts and 0 on and 1 believe it
is in conformity with the requirements of
international law and convention, T have
nothing more 1o say un that matter.

I just wanted you to make this clear
whether there are means by which ships can
carry cargo to Pakistan which according 1o
the provisions of international law you may
not be able to lay your hunds on; you beller
look into that.

*SHRI J. M. GOWDER (Nilgiris) : Mr.
Deputy Speaker, Sir, while welcoming the
Naval and Aircraft Prize Bill, 1971, 1 would
like to seek some clarification from the hon,
Minister of Defence.

You arc aware, Sir, that we had a simi-
lar conflict with Pakistan in 1965. Iam
not able to understand why such a legisla-
tion was not enacted at that time. 1 would
like the hon. Minister to inform the Housc
whether such a measure was not considered
necessary then. Sir, with the huge and
sprawling administrative machioery at their
disposal, it is really surprising that the
Goverament should have introduced this
Bill only today morning and the House is
to pass in such a hurry. If it is considered
s0 essentinl now, why was it not done in
1965 7

I would like to say that just because
some neutral ships belonging to other coun-
tries carry cargo to Pakistan wheter it is
contraband or otherwise, I don’t think it is
advisable to allow them to go without a
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proper and thorough investigation of the
naturc of cargo. The Government should
not be hesitant to do this thing because of
certain international shipping conventions
and procedures. In fact, I would say that
the Government should have neccssary
authority to check even neutral ships which
carry cargo to Pakistan, This is very essen-
tial especially when we are at war with
Pakistan.

1 recall, Sir, that in the 1965 conflict also
we captured a few ships belonging to Paki-
stan and similarly Pakistan also captured one
of our merchant ships. In addition to ships,
we also got some other enemy property. |
do not know whether we have returned all
of them to Pakistan and also whether we
could get back our ship cantured by Pakistan,
Since this law was not there in 1965, how
did we dispose of the enemy property at that
time ? 1 am constrained to refer to this
because I see in the newspapers different
kinds of compromise formulae being worked
out by many countrics to end the war
between India an Pakistan. I would urge
upon the Government that, having been
fortifiad with tins law, they should at no
cost return the enemy property captured by
us during this war to Pakistan, 1 have
referred to this in parlicular because we
cannot afford to commit the same mistake
again,

Before I conclude, 1 would stress that
the Government should not as a matter of
routine allow neutral ships belonging to
other countries but carrying cargo to Pakis-
tan to procced ahead without proper
verification and checking, Secondly, 1
would like to know from the hon. Minister
as to what happened to the enemy property
we captured during 1965 conflict with
Pakistan. Thirdly, I would repuest the hon.
Minister not to hustle the House by bring-
ing such important legislature mcasures at
the last moment.

SHRI SAMAR GUHA (Contai): 1
want to draw your attention to a very
imporiant pews. The Seventh Fleet has
already entered the Bay of Bengal. The
whole House is feeling concerned, and the
Government should make a statement,

&t wree Wte ¥ (W) : FUTSAG

TEY, Tg A Qv quThvE AT

" *The original speechwas delivered in Tamil.
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[ amrzo ro @]
fawr waw ¥ swge gor & @ & wdw
F2ar g | Afww dar wmar & e ag faw
AN ¥ g ghed) a@raar &1 9
IR qger 9 FET L LI ATE AeART
QT AT W

“‘In India, the High Courts at Madras,
Bombay and Calcutta having Admiralty
jurisdiction under the Letters patent of
1862 had been declared Prize Courts by
the Naval Prize Act, 18¢4 and had to be
commissioned in accordance with the
procedure prescribed in the Prize Courts
Act, 1894,

N7 gA% wATT 19 H qg FEIE ¢

“The Naval Prize Act. 18064, the
Naval Agency and Distribution Act,
1864, the Prize Courts Act, 1894, the
Prize Courts Procedure Act, 1914, the
Prize Courts Act, 1915, the Naval Prizc
Act, 1918, the Prize Act, 1939, in so far
us they apply in India arc hereby
fepu]ed."

ga wa 7g fudlw §t o & &Y qrienE &1
gfifesama uaifen g aars 3 o § sa¥

g FEAE -

“Subject to the provisions of section
18, the conditions of scrvice of a member
of a Prize Court shall be such as the
Central Government may by order
determine.™

s sEY W mT S a H Jg &
“A person shall not be qualified for
appointment as a member of a Prize
Court unless he is a citizen of India and
has been or is qualified to be appointed
as a Judge of a High Court.,”
% g9 ¥ 1894 w7 I@r oy A gAA
ag ur fs g F1E9 arE aned, fawer
TUE WEME WY § I qreS wEW g
o gwa wfe  qarfd o feard
afea afide quifEl @ & dga rawde
arz fegrE w2 1 Agmar g fs ag ord-
N FY 3 F wEw § w77 wwfe d?

el wre ag & ot ared wyT i o

| gEt g ¥ fyw W@ § IET A A
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ST A FIRTAA AT & WA 1A
@an | afeT 1965 ¥ ag W A 9T i
IH AT gg Al AG wrag F Aty 7 1965
w o1 gew arfeear A frg ag 09 w37
& ¥ ol wrad are ¥gH 275 FUT X
7 3a¥ Y uF WarE grag gre 2T 93
afET & sar Agar g S€ 109 AT
HT aqr ader gat 7 a9ifE tw & g9
@ dw @ gt e fr dfew
wFANZ | A qg A wredt gH ey 9
T H9FY qar g favar dwa a2y qoA
TS ArET |7 & {vaaar< 1 FadAy afr
a7 Fgarag & & ag o WA
AT & TH FATA H zaA 3 41 #1117
TEHT 1§ GAAT HA 7AW A g} FFary
ZAT &1 gATAr 109 FAg w7 A qrfE-
@ & Fa § a1 IAAT 54T gur ag A
31 AfY qqT@AT | SHF mATAT Ig WV
DA grE T § 3757, ALTH W HABIT,
ag 9IS FIE H 4 ar A% wfafew g9
e 712 @egm v@ Iy v ?
&Y umadl & 2w A WA dEd 3,
gafar & 7 fa=r o1 qwda war g

SHRI VIDYA CHARAN SHUKILA :
Sir, Mr. Chatterjec raised a relevent point
when he asked, what would be the appellate
authority. Although it has not been speci-
fied in the Bill, it is implled that although
the Central Government is the appeliate
authority, the Central Government would
appoint a person of a judicial standing
higher then the standing of the judges who
will constitute the tribupals. We have stated
in the Bill that people who will constitute
the tribunals would be persons qualified to
be judges of a High Court. Therefore, the
appellate authority would be person of a
higher judicial standing than the judges of
the tribunals. Therefore, on this point, he
should have no misgivings about the Central
Government itself hearing and -disposing of
the appeals. - )

Then, he referred to clause 11 and he
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was a little doubtful about the question as
to why and how we should pay any money
or purchase anything which is taken in our
action to seize the contraband goods. This
provision has been made only to enable
Government to act in cases where the posi-
tion is not absolutely clear. There may be
borderline cases where condemnation may
take a long time or it may be doubtful
whether condemmation of those goods as
contraband may come about or not., In
suth cases, if we think it is necessary in the

inleres!s of our country, we may take over
the goods and pay the amount.
SHR1 SOMNATH CHATTERIEE :

Who will fix the price ?

SHRI VIDYA CHARAN SHUKLA :
I suppose that it would be the tribunals
themselves or the appellate authority or the
authority which will be nominated under
the rules to be framed under this Act.

Mr. Indrajit Gupta asked, how do we
decide what are contruband goods and
whose goods should be seized and in what
manner. A normal distinction that is made,
on which we are proceeding, is that the
goods which are seized on high seas from
neutral shipping, which are bound for enemy
countries o: in the territorial waters of
countrics with which we have belligerency,
will constitute contruband. There is an
exhaustive list of contraband goods, which
includes almost everything which can
directly or indirectly help the country in
prosecuting hostilities against us, The car-
goes which are seized in the Indian ports
would not necessarily be subject to this
particular Act now before the House.
They may be dealt with under the Sea
Customs Act and other existing Acts. This
Act will mainly relate only to such seizures
which are made on the high seas from
neutral shipping or in the territorial waters
of belligerent countries.

The goods or ships that are captured
that belong to Pakistan Government are not
contraband ; they become the booty and out-
right they become the property of the
nation. These courts will have no jurisdic-
tion over the capture of goods or ships that
belong to a belligerent State. This Act deals
with only neutral ships and neutral shipping.
Thellupuwh.i:hm to the belligerent
nation become the property of the nation
outright and those seizures will mot come
vader the purview of this Act.

Cr e g -
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Shri J. M. Gowder asked for a clarifica-
tion whky we did not pass such an Act in
1965, The reason is that in 1965 we did
not effect any scizures of contraband in the
high seas. The Pakistan Government cap-
tured some of our ships and we also cap-
tured some of their ships in our ports.
Later on the ships were exchanged, During
the hostilities of 1965 no, goods were cap-
tured on the high seas.

There were ceitain  British Acts on the
subject which were made applicable to us.
They werc old Acts. We wanted to havea
modern Act which is in consonance with the
modern world. That is why we have brought
this measure before the House.

I have replied to the point raised by
Shri Bade, though in different words. I
want to assure him that in this case nobody
will have an escape route, There will be
judicious adjudication in the case of
neutral shipping and in case any goods have
been wrongfully seized they will be returned.
If the aggrieved party does not  have full
satisfaction with the decision of the tribunal,
we have also provided for an appellate
authority, Therefore, there need be no
apprehension in the minds of any friendly
maritime powers aboul this measure.

SHRIR. V. BADE : What about an
appeal to the High Court ?

SHRI VIDYA CHARAN SHUKLA:
We have done better than that. The people
who constitute the tribunal will have the
standing of High Court judges and the
appellate authority will have an even greater
standing than that. That is our intention.
Therefore, 1 hope this Bill will receive the
unanimous approval of the House an.d will
be passed.

MR. DEPUTY-SPEAKER :
tion is :

“That the Bill to provide for the
esteblishment and procedure of Prize
Courts and for matters connected there-
with or incidental thereto be taken into
consideration."”

The motion was adopted.

The ques-

MR. DEPUTY.-SPEAKER : Since there
are no amendments, I will put all the clauses
together. The question is :

“That Clacsés 2 to 20, Clause 1, the
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[Mr. Deputy-Speaker]
Enacting Formula and the Title stand
part of the Bill"”
The motion was adopted.
Clauses 2 to 20, Clause 1, the Enactinyg
Formula and the Title were added
to the Bill
SHRI VIDYA CHARAN SHUKLA :
I beg to move :
“That the Bill be passed”
MR. DEPUTY-SPEAKER :
tion is !
““That the Bill be passed”
The motion was adopted.

71

The gques-

12.56 hrs.
RE: MOVEMENT OF SEVI'NTH FLEET
OF U.S.A.--Conid.

MR. DEPUTY-SPEAKER: We have four
more minutes. | have received a slip from
Prof. Madhu Dandavate saying that the
Seventh Fleet of the American Navy has
entered thc Bay of Hengal. Since this is a
matter which has. been agitating the members
of the House, he may say what he wants to
say in one or two minutes,

PROF, MADHU DANDAVATE
(Rajapur) : Mr. Deputy-Speaker. just now
an announcement has beem made over the
All India Radio—probably the way in
which it Is given might not be correct : it
might be a parhled version probably— that
the Seventh Fleet has already come to the
Bay of Rengal.

wWe would very much like the Govern-
ment to clarifly two or three impcrtint
points. What is the official communication
that the Government of Indix has already
seat 7 What is the attitude that our re-
presentative in the United Nations has
taken 7 In tke United Nations, lor the last
two days, the issue has been coming up.
What are the implications ? Can an indivi-
dual member of the United Nations
unflaterally, on its own, take such an action
and move the flest in the direction in  which

y there can be an escalation of war.
Today, it is a localised war in one region
pbut it may escalate into a world war.
Fortunately, Soviet Russia...

MR. DEPUTY-SPEAKER : No speech
please. You have made your point.
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PROF. MADHU DANDAVATE: | am
only seeking information. Since Soviet

Russia has, fortunately, already announced
that they want all the nations of the world
not to get themselves involved in this con-
flict, and if there is going 10 be an esca'n-
tion of this conflict into a world war, in

iz

view of this, what is the further cntcgurical'?‘g

slatement that
wanis to make. These clarifications should
be made on the floor of the House.

SHRI S. M. BANERIJEE (Kanpur) :

the Government of India’ LT

The news that has come is that some forees

have moved from Singapore and that the :

Enterprise accompanied hy some other §
destroyers has rcached the Tiuy of Benga
As [ir as we are concerrel, we are Imké
worried about the 7th fleet or the 14th ﬂw&'f”;
whatever the fleec may be. The question is:
tha: the Government of Indix should mak
4 stalement and allay the fears. The Prime!
Minister has said
American  interveniion,
statement outside, The statement should
be made only in this House.
tries to do anything like that, they will meet
the sume fate as they mei in North Korea
and Vict Nam,

MR. DEPUTY-SPEAKER : These feel-
ings and submissions of the hon. Members
may be conveyed to the Government,

————

12.59 hrs.

INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT
BILL

THE MINISTER OF INDUSTRIAL

DEVELOPMENT (SHRI MOINUL

HAQUE CHOUDIIURY) : Mr. Deputy-

Speaker, Sir, 1 beg to move :*

) “That the Bill further to amend the
Industries (Development and Regula-
tion) Act, 1951 be taken into considera-
tion.”

MR. DEPUTY-SPEAKER :
continue tomorrow.
The House stands adjourned to meet

again tomorrow at 10 A, M.

13.00 hrs.

The Lok Sabha then adjourned till Ten of

the Clock on Thursday, December 16, 1971}

Agrahayana 25, 1893 (Saka)
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sMoved with the recommendation of the President.
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